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LEGISLATIVE ASSEMBLY. 

T1Hmaa!/, 26th, Januar!!, 1922. 

The Assembly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President was in the Chair . 

. SITUATION IN GUNTOR . . 
Sir Jamsetjee Jejeebhoy (Bombay City: Non-Muhammadan Urban): 

Sir, may I be permitted 1:t> ask the Honourable the Home Member if he is in 
a position, and, if so, to give the House information as to what is happening 
in Guntur? 

The Honourable Sir William Vincent (Home Member) : I shall be 
"Very pleased to give a.ny· information I have; but perhaps it would be more 
.convenient if I did so at the end of the questions in the list. 

STATEMENT LAID ON THE TABLE. 

lb. H. Sharp (Education Secretary) : Sir, I beg to lay on the Table 
the information promised iu repfy* to a question by Mr. P. P. Ginwala on the 
5th September, 1921, regarding the number of national schools and colleges 
openoo since the 1st of January, 1921, the number of students in them and 
the number of students in Government or aided schools and colleges in Ma.rch, 
1921, as compared with the year 1920. 

• Vide Legislative Assembly Debates, Y 01. II, pa,,<>e 803. 

( 1943 ) 
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QUESTIONS AND ANSWERS. 

SALARY AllD COST OF ESTABLISHMENT OF THE BRITISH MINISTER AT KABUL. 

118. * IIr. K. C. Neogy: Will Government be pleased to state what 
would henceforth be the amount of salary and cost of establishment of Hig 
Britannic Majesty's Minister at Kabul, and whether any share thereof would 
~e borne by the British Government? 

IIr. Denys Bray: The total t;II1oluments of the British Minister at Kabul 
ha.ve been fixed at Rs. 4,000 per mensem. The cost of his establishment is 
still Under consider.a.tion. For the present the Government of India will con-
tribute the whole of the expense of the Legation. 

DEl'UTATION OF INDIA OFFICE OFFICERS TO INDIA. 

119. * Ir. K. C. Neogy: Will the Government be pleased to state the 
names of the officers of India. Office, London, who have been sent out to India. 
on deputation this cold weather, detailing the functions they are to perform 
and the approximate cost of their depu!.ation ? . 

The Honourable Sir William Vincent: A statement giving the inform':' 
ation asked for is laid on the ta.ble . 

Name of Offieer. . 1 

Sir L. J. Kershaw, 
K.C.S.I., C.I.E., 
. Secretary, Industries 
and Overseas Depart· 
me'nt, India Office, 
'. L011don. 

Sabibzada Aftah Ahmed 
Khan, Kember of the 
00Ullcil of India. 

I 
Functions. 

Ttl obtain a first-band k.nowledge of, 
and to cons nIt the Government "f India 
and ProTIncial Governments conccrn-
ing the many new problems now engag-
ing the att"ntion cf the Central and 
Provincial Oovemments in India in the 
u ~e ts which he dea!s ,with in the 
IndIa Office, v ••. , Leagup. of Nations, 
mi~a~ion  Indians in Self-GuverninO" 
Dommions, Crown Co'onies, andate~ 
territories and abroad, Imperial Con-
ference, A liens, N aturali.ation and 
law of nationalities, :Foreign mission-
aries, 'including Basel Mission, Com-' 
monwealth Trust, Passports, Opium, 
Labour, Inaustrial questions and 
services, Geological Survey, Mines and 
Minerals, Mineral Oil, Stores, Exhihi-
tions and Timber. 

Came out to India with the o ~ t of 
serving later on the Indian Siudeni.s' 
Committee which at one timo intended 
to tour in this country. That tour 
was however eventually aba.ndoned. 

( 1945 ) 

Approximate cost (,f 
deputation debited to 
India.n Revenu"s. 

The expenditure to be inenrred 
in India on ~ ount of hilt 
sn i ~ n e allow&l,,,e, travel-
lirg allowance, .. stl'nowrsph-
er ann apron hao bet'n 
e~timat~d at Re. 12,500_ 
That to bc incurred in 
England on account of paSE-
age and outfit allownnce is 
about ..£300. 

Tho only expenditure which 
the lloverllnll'ut of India have 
80 far finally agreed to 
defray is the railway fare for 
a reserved saloon placed at 
the disposal of the Salrib.ada 
fol'" his journey from Bombav 
to Aligarb. No eorrl'Ct esti-
mate of that expenditure is 
&8 yet available 

A2 



1946 LEGISLATIVE ASdBMBLT. [26TH JAN. 1922. 

REPORT OF THE ARMY REQUIREMF.:!i'TS COMMITTEE. 

120. It Mr. K. C. Neogy: Will Government be pleased to publish the 
report of the Army Requirements Committee, and to state what oiders, if 
any, have been passed thereon? 

Sir Godfrey Fell: I would refer the Honourable Member to the reply 
given in the Council of State on the 15th September, 1921, to the Honourable 
Mr. Bhurgri)s Question No. 74. 

The report in question is still under the consideration of a Sub-Committee 
of the Committee of Imperial Defence. 

REVISION OF SALARY AND PENSION OF I:ltIrERUL SERVICES. 

121. * Mr. K. C. N eogy : Is any scheme for the revision of salary, 
allowances or pension of any Imperial service under consideration at present? 
If so, will Government indicate the nature of the proposals that are being 
eonsidered ? 

The Honourable Sir William Vincent: No such scheme is under the 
(!onsider.a.tion of the Government of India. 

COMMUNICATION FROM SECRETARY OF STATE BE TRBATMENT OF POLITICAL 
PRISONERS. 

122. * Mr. K. C. Neogy: (a) Ha.ve Government received any com-
munication recently from the Secretary of State on the question of special 
treatment of persons sentenced to imprisonment on charges of a political 
eharacter? 

(b) If so, will Government be pleased to state its purport and what action 
has been taken thereon ? 

The Honourable Sir William Vincent: (a) Yes. (b) Government are 
not prepared to state the purport of the communication which is still under 
(!onsideration. 

lIr. K. Ahmed: Arising out of the answer just given, is there not special 
treatment given in England to political prisoners? 

The Honourable Sir William Vincent: So far as I am aware, no 
special treatment is accorded to political prisoners in England. Certain 
prisoners are classed as first division prisoners and certain prisoners are classed 
in the second division; I do not think there ie any special treatment prescribed 
for political prisoners as such. I speak subject to correction. 

lIr. K. Ahmed: Have the Government of 'India heard from various pro~ 
vinces that these political prisoners are very badly treated, that no blankets 
are supplied to them, and that political prisoners of different castes are not 
provided with meals properly according to their religion? 

The Honourable Sir William Vincent: The information that I have in 
regard to prisoners who have recently been convicted under the Criminal Law 
Amendment Act or. under the Seditious Meetings Act is that they receive 
.differential treatment anc;l are well treated. 



QUESTIONS AND ANSWERS. Hl41 

Mr. K. Ahmed: Are the Government of India in a position to say that 
blankets, utensils and cooking pots al'e supplied according to the requirements? 

The Honourable' Sir William Vincent: The administration of Jails 
is a provincial subject, and I am afraid the Government of India have 
no detailed information as to the supply of crockery and cutlery to particular 
prisoners. 

IIr. K. Ahmed: Is it not a fact tha.t there are a very limited number of 
blankets supplied to the prisoners. 

Mr. President: Order, order. The Honourable Member is aware that 
the administration of jails and prisons is a provincial subject. He must get 
his colleagues in the Bengal Council to· ask these questions. 

SITUATION IN GUNTUR. 

The Honourable Sir William Vincent (Home Member): Sir, may 
I now answer the question which was asked by Sir Jamsetjee Jejeebhoy, of 
which he has given me private notice. The Government of Madras have issued 
a communique on this subject, and it appeared in the newspapers of the 21st 
January. I have a reproduction of that communique here, and if any 
Honourable Member e](presses a wish to that effect, I am quite prePared to 
read it out to the Assembly now. (Cries of 'Read it.') 

The telegram begins: 
• Regarding the state of affairs in Guntur, where civil disobedience, non-payment of taxes 

campaign and resignation of village officers are in operation, the Madras Government propose 
to undertake emergency legislation in the direction of amending the Madras Revenue 
Recovery Act, mainly to do away with the intervening pe1iod allowed under the present Act . 
between distraint and attachment of property and to bling at once to sale the effects of ryota 
who refuse to pay their dnes. Other steps will also be taken by the Government on the 
executive side, such as tre institution of extra police at the expense of the inhabitants, 
subject to such exemptions as may be ordered by Government in favour of persons who shall. 
by a date presClibed, have paid into the Government treasury or to the officer appointed for 
the' purpose the taxes due from them; Owing to combination to prevent bidding, Govel'R-
ment will undertake to provide land for members of the depressed classes. With regard to 
resignations of village officers, Government say that they cannot be accepted in the present 
circumstance., and if officers refuse to carry on their duties, they must be dismissed: 

On r!!ceipt of private notice of the present question I wired to the Madras 
Government inquiring whether any further,information was available; and I 
have received a telegram yesterday saying that no further detailed informa-
tion was available, but that the Collector regards the situation as serious and 
has apparently not succeeded in collecting any appreciable amount of taxes. 
No disturbance had as yet been reported. At the urgent request of the Local 
Government a section of armoured cars and a company of Indian infantry 
'have beeu sent to Guntur to CO·opel'a.te with the local authorities. I have no 
further information than that. 

STATEMENT OF GOVERNMENT BUSINESS. 
lIr. President: I ask the Honourable the Home Member whether he is 

in a position to make a statement regarding Government Business for next 
week. 
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The Honourable Sir William Vincent (Home M.ember) : Sir, I will 
begin by stating, if I may. the business for Saturday. In addition to 
the business left over from yesterday's meeting, it. is proposed to 
introduce the following two Bills: (1) A Bill to· provide penalties for 
spreading disaffection among the police a.nd for kindred offences. (2) A 
Bill further to amend the Provincial Small Came Courts Act, 1887, 
and the Code of Civil Procedure, 1908, in order to provide for the award of 
costs by way of damages in l'espect of false or Ye);atious claims or defences 
in civil suits or proceedings. That,Sir, is the Bill to which I referred in this 
Assembly yesterday. . 

On Wednesday, the 1st of Febl"UaI"Y, 1922, the Government have allowed 
time for the discussion of the following Resolutions. This, I may say, has 
been done after consultation with a number of leading Members of this 
Assembly: 1\1 r. Joshi's Resolution on female ~u ra  e, and Sir Sivaswamy 
Aiyftrs Resolution on the Indian Navy. 

Rao Bahadur T. Rangachariar (Madras City: Non-Muhammadan 
Urban) : May I ask, Sir, when the Resolution on Retrenchment will be taken 
up? 

Dr. H. S. Gour (Nagpur Division: Non-Muhammadan) : May I ask, Sir, 
whether my Resolution for the appointment of a Retrenchment Committee 
was understood to be set down for the 1st, and whether it is likely to be taken 
up? 

.The Honourable Sir William Vincent: I think the Honourable 
Member is in error in saying that I gave any· uudertaking that it would be 
put down for the 1st. I said I would give him a Government date early in 
February and I hope to be able to do so. I cannot state the exact date now, 
. but, I think, it will be the 6th or 8th. This must be regarded as a pmvi-
sional statement. 

GOVERNOR GENERAL'S ASSENT TO BILLS PASSED BY THE 
LEGISLATURE .. 

Ir. President: I have to acquaint the House that His Excellency the 
Governor General has been pleased to give his assent to the following Bills 
passed by both Chambers of the Indian Legislature: 

'The Indian Electricity (Amendment) Act, 1922. 

The Indian Factories (Amendment) Act, 192:!. 

BESOLUTION BE: ABOLITION OF DISTINCTION BETWEEN 
'VOTABLE' AND 'NON-VOTABLE' ITEMS I~ THE 

BUDGET. 

Ir. P. P. Ginwala (Burma: Non-Et;ropean) : Sir, I beg to move the 
following Resolution: 
'This ASBembly .reeom~ends to the Gover~or Genero.! i~ Co.uncil that such steps o.s mo.y 

be necessary may be Immediately ta.ken to abolish the distinction between • Votable' and 
, Non-Votable' items in .the Budget. and to submit the whole of the Budget to the vote of 
thi. Assembly.' 
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Before going on with the discussion of this Resolution, lmay just remind 
the House that at Simla we spent the best part of two days in debating 
MI'. Majumdar's Resolution, which was known as the Swaraj Resolution, 
and that we wel'e told, at the end of the two days, that no. fnrtherprogress in 
the direction of Self-Government was possible without fresh legislation by 
Parliament. We were also told that Parliament had set down a limit of ] 0 
years, before which nothing could reasonably be done, but that, if the House 
was of opinion that the ten years fixed was too long, that opinion would be 
-conveyed to His Majesty's Government, in order that the time may be 
·shortened. Soon after that, in reply to a question in the House of Commons, 
-the Secretary of State stated; with reference to this Resolution, that he was of 
'Opinion that a Commission could be appointed within the limit of 10 years, 
'but that no further legislation could be undertaken, without the appointment 
-of a Commission, even within that period. Now, Sir, that is the position with 
.regard to what may be expected of Parliament. We must have a statutory 
·Commission appointed before any further inquiry can be undertaken and any 
Tecommendations made. My submission to the House, however, is that long 
'before any legislation by Parliament becomes necessary you have got to show 
that all other powers conferred either on the Governor General in Councilor 
-on this House. are exhausted, that we have obtained everything that we could 
under the reasonable exercise of those powers from the Governor General, and 
that we have after that reached a stage when legislation is required in order to 
free ourselves from the control of the Secretary of State and of Parliament. 

The position briefly, but differently, put is this. We have to pass through 
three stages before we can obtain for ourselves full responsible Government. 
The first is that we must get as much as we can out of the Governor General 
in Council, that is to say, we must free ourselves from what was described at 
.simla .by the Honourable the Finance Member himself as the tJranny of our 
natural enemy the Executive Government, represented by the Governor 
General in Council. Next we must free ourselves from the control of the 
Secretary of State, and, lastly, of Parliament, and, when that is done, India has 
Swaraj. But, before these two later stages are reached, much, I submit, can 
lle done by a reasonable modification of the Government of India Act by 
·establishing conventions, by entering into mutual understandings a.nd by 
mutual compromises. Now, Sir, it has been truly said that political power 
really rests with the person in whose custody is the national purse. The 
.history of your country has shown that all her battles fol' freedom have been 
folight and won, round the national purse and its control has meant the control 
.0£ the Executivtl Government. In order that this House should have real 
power, it should obtain real control over the national purse. That is the first 
.and the most important step towards responsible Go'ernment. I respectfully 
submit that, in order to achieve this, it is not necessary to have any legislation 
by Parliament, because, as I shall show presently to the House, it is open to 
;the Governor General or to the Governor General in Council to exercise his 
Jl('wers under the Government of India Act in such a way as to secure to this 
House a reasonable control over the national purse. 

The Budget is placed before the House under section 67-A of the Govern-
ment of India Act. That is reproduced on page 54 of the Legislative 
Assembly ~anual. The first clause of section 67-A says that: • 

• The eat.imated annual expenditure and revenue of the Governor General in Counoil shall 
be laid in ~he form of a statement before both Chambers of the Indian Legislature in each 
~~'. . 
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That is sub-section (1). Then in sub-section (3) of the same section ther~ 

are what are called the exceptions. That sub· section-reads as follows: 

• 'The proposals of the Governo. General in Council for tie appropriation of revenue or 
moneys relating to the following heads of exp('lnditure shall not be submitted to the vote of 
the Legislative Assembly, nor shall they be open to diRClussion by either Chamber a.t th& 
time when the annual statement is under consideration, unless the Governor General in 
Conncil otherwise directs '. 

The position may be explained thus: first of all the estimates are put before 
the House; then, under this sub-section, there are certain exceptions, but these 
exceptions are subject to the proviso contained in the words 'unless the 
Governor General otherwise directs' and the Governor General has, therefore, 
got the power to direct that the whole of the Budget may be placed before the 
House; in other words, these exceptions only arise if the Governor General does 
not otherwise give his directions ;-and it follows that, if the Governor General 
chooses to give his directions to place the whole of the Budget, including the 
excepted items, for theyote of the Assembly, he can do so. Now, I submit, 
with great deference to all the lawyers present in this House and a1F;o to the 
legal adviEers of the Government, if they have advised to the contrary, that 
this is a conect interpretation of the statute as it stands. When the words of 
a statute are clear, it is a fundamental maxim that the words must be inter-
preted in their grammatical and ordinalY seme, and I doubt very much if any 
penon reading this statute, as it ~tands  would come to any other conclusion 
than that these words 'unleFs the Governor General otherwise directs J 
govern both the previous sentences, and imply that the Governor General has 
the discretion not only to submit the estimates for discussion but aIm to 
submit them to the vote of this House. The next queFtion then is what are theEe 
exceptions which it is in the power of the Governor Geueral to ignore if he so 
chooses? First, the interest and sinking fund charges on loans; (2) expendi-
ture, of which the amount is prescribed by or under any law; 13) salaries and 
pensions of persons appointed by, or with the approval of, His Majesty or by 
the Seer, tary of State in Council; (4) salaries of Chief Commissioners and 
Judicial Commissioners; and (5) expenditure classified by the order of the 
Governor General in Council as (a) ecclesiastical; (h) political-; and (c) defence. 
In this last clause, there is an exception within an exception. first of all~ 

the Governor General in ,Council has got the power to classify expenditure 
under the heads ecclesiastical, political and defence. Now, Sir, if we were' 
to .arrive at a Convention, if we were able to give something in return to the 
Governor General in Council and so come to a compromise, it would be open 
to the Governor General in Council not to make anv classification at all. He 
can do so if he c800ses, for there is no statutory obligation on his part to 
make any classification. But if he does, though I say it is not necessary for him 
to do so, there is still another authority in the person of the Governor General 
who has the discretion to place those subjects before this House for discus-
sion, and ask for a vote of this House on them. 

I do not propose to deal in detail with the. first foul' classes, because they refer 
to Statutory obligations, and, even if those items were included in the Budget, 
a vote upon them will be a mere formality. I (''annot conceive of any occa-
sion when this House may interrE"re with Statutory obligations imposed by 
this Act or any other ;Act, though it will have the satisfaction of having a vot& 
even in respect of those items. 
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The mOFt important, of course, is this sub-clause (5), Ecclesiastical, Poli-
tical. and Defence. If you examine the Budget of last year, as it was pr~ 
sented to the House-I have not been able to rectify the figures in the light 
of subsequent discussions, but I will take the Budget only as it was presented . 
to the House -you will find that there was a total expenditure of Re. 129 
crores in round figures out of the revenues. Out of that, a sum of Rs. 24t 
crores, i.e., less than one-fifth, was votable by the House, and a. sum of 
Re. l041 crores was not votable. Of this :mm of Rs. l04t crores, Rs. 66-
crores was set apart for the Army .. It was subsequently reduced to Rs. 62 
crores, I believe. Political charges were about Rs. 2 crores, and ecclesiastical 
charges about Rs. 31 lakhs. The balance of this non-votable item, namely, 
Rs. 36 crores was for what may be described as the civil administration. All 
this was non-votable. So that, you see, Sir, that every five rupees in six was 
not votable. The Army alone was responsible for half our total expenditure. 
'his is a very old question, which has been debated both in this Council and 
in other places and in newspapers, but the time has an-ived, when it has 
become necessary for the Executive Government to satisfy this House, in 
order th:;l.t the Members of this House may afterwards satisfy the counb'y 
that all this enormous expenditure is necessary in the interests of the country. 
Weare accused, Sir, of not co-operating with the Government to the extent 
to which the Government expect, but the Government fails to realise our oWll 
position. W'hen we are told that, out of this revenue of Rs. 129 crores the 
first bite is taken by the Military Department, we are not even allowed form-
ally to scrutinise any item. We are not allowed to debate questions of policy, 
we are not allowed to see what frontier defence means, we are not allowed to 
see how the AI'my does its work, and yet we are e pe t~ to go and tell the 
country that what the Executive Government does is right and, therefore, they 
must accept it. Now, Sir, I put itto you that, in your own interests, it would 
be better and more expedient, especially in the present political condition of 
the country, to lay your cards on the table and here, on the floor of the House, 
riatisfy every Member of this Assembly that this expenditure is required and 
that India connot defend 'herself unless this expenditure is incurred, and I 
assure you that there is not a e:ingle Member of this House who will not· 
stand by you. What you want us to do' is to go out to the country and tell 
the people that this expenditure is necessary, that their attacks upon it are 
ill-adv~sed and that the safety of India depends upon this expenditure. 1:£ 
you do what I have asked you to do, we shall have got something to Eay. 
But here, in this position, what can we tell? All my knowledgtl of the Army 
is gathered from a memorandum that I read. last year, from an informal 
discussion that we had on one or two occasions and from the newspaper reports 
that we read now and again. Is that sufficient knowledge upon which .we can 
conscientiously go to the country and say that what the Government is doing 
is right and that the defence of India requires an enormous expenditure? 
Do you suppose, Sir, that, if we had this power which we are asking for, 
we would exercise it in such a way that the defence of the country would be 
in Jeopardy? Do you think that we sha.Il wipe out our national debt if it was 
submitted to our vote? Do you think that the churches will be closed down 
or that anything dangerous to the interests of the country will be done by 
us ? On the contrary, if you trust us and if you place more responsibility in 
our hands, we would exercise it in a. far more I'esponsible manner than we are 
expected to do under tbe present conditions, because, now, while you saddle 
us with responsibility, you do not allow DB to scrutinise your own position 
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Why should you expect us to take any l'esponsibility if you do not take US·" into 
your confidence? Why are you so afraid? If you are able to lay the cards 
. ()n the table and satisfy us that you are playing a proper game, there can be 
no question that the whole House and the whole country will be with y:ou. 

~o  Sir, I know that Government w.ill come forward with certain objec-
tions. First of all, the Governor Genera.l in Council will say that, even if 
my legal contention is right, they cannot do anything. In fact, the answer 
has been given more than once that it is not the function of the Governor 
General in Council to advise the Governor General. When I received such an 
answer in a formal letter, I said to myself: ' If that is the conception thatlthe 
Governor General in Council has of his duty, the soonel' we get rid of him the 
better.' They may, of COUl'se, take their stand behind the letter of the constitu· 
tion and say that the Governor General in Council cannot advise the Governol' 
General. But, I think, Sir, that we arc entitled to assume that the Governor 
General, isolated as he may be constitutionally, keeps himself in touch with 
what is going on in this House and in the country, and that, therefore, he 
knows what our opini;'n is and realises what we ask him to do. But, even if 
he did not take any interest in our proceedings, even if he never followed the 
debates and never read the papers, still there is a procedUl'e by ",hieh we can 
bring matters to his notice. I will briefly refer to tha.t. It is provided for 
in the Rules-Rule 138 on page 47 of the Legislative Assembly Manual of 
Business and Procedure. It says that communications from the Assembly 
to the Governor General should be made by a formal address after a motion 
made and carried in the Assembly, or through the re~ident. If this House 
.accepts this Resolution and if our Honourable friends constituting the 
Governor General in Council have any doubt iu their mind as to whether they 
can convey this message to the Governor General, a second motion may be 
made on this subject for moving an address to the Governor General aud 
praying that effect be given to Oul' Resolution of to-day. 

Then, we shall be told as we have been told before, that the Governor 
General in Council is responsible to the Secretary of State and through him to-
Parliament and, if he Ilives up any of his powers here without constilting the 
'Secretary of State and his colleagues in His Majestls Governmenll, that 
responsibility cannot be properly discharged. Sir, what is the implication 
in that, what is the assumption? It means that if the Governor General 
in Couucil entrusts us with these mOl'e extensive powers, then these powers 
will be so exercised by this House that he will be prevented from performing 
:his duties propel:ly and carrying out his functions in the manner contemplated 
'by the Government of India Act. Speaking for myself.and for many 
Members of this House, I repudiate such a charge. We shall do nothing 
that will prevent the Governor General or the Governer General in Council 
·from carrying out his or their statutory duties and fulfilling his or their 
responsibility both to the Secretary of State and to the House of Commons. 

So much for the legal aspect of the (,'ase. I shall now just briefly point 
.out some of the practical reasons why the Governor General should try and 
meet us as far as possible if this Resolution is adopted. The Governor 
General in Council mol got to realise, as we also realise, that the Government 
.of India Act has created a most impossible constitutional. position, both for 
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-the Governor Geneml in Council and for ourselves. As'reasonable men, we 
have got to get 011t of that impossible position by coming to such a com-
promise as will prevent that impossible position from wrecking the Reforms_ 
What do we find by louking at it from the point of view of the Governor 
General? You find an elect.ed majority in this House, an elected majority 
-of Members which has not yet, if I may say so without disrespect, come into its 
-own, a majority that has always been amenable to reason, has always listened 
to argument, and has always been willing to listen to anything that will conduce 
to the best interests of the country. I see some smiles on the Treasury Benches, 
because there have been o a~ions on which it has been said that we have not listen-
.ed to reason but had made up our minds before coming to the House. I think 
that argument applies to both sides of the House. fLaughter.) But you 
have got to reckon with the possibility of this elected majority  not being 
always with you if they find tha.t you are unreasonable in the execution of the 
powers entrusted to you a.nd in the discharge of yOUT duties towards this 
House. That is a factor which has got to be taken into account, whether it 
.becomes important immediately or hereafter. Then you have gl)t now a 
-deficit budget. We do not know, I am not in the secrets of the Fiuance 
Department, but it is conjectured, and it is being commented upon, that the 
-deficit this year will probably be anything between 30 and 40 crores. That 
<lelicit has somehow to be met out of additional taxation or perhaps, I do 
not know, the fertility of the Finance Department's brains may devise some 
other method. It is an unfortunate circumstance that this House, as soon as 
it has come into being, has got to meet a deficit Budget. Last year the 
-deficit wa.s 18 crOl·es. (.4ft. HO'llourahie Member: 19 c1'Ol"es.) This year we 
may have anything between 80 and 40 C1'01'es. , That deficit, the country will 
.y,-and many reasonable men will say, is due to amiy expenditure. Of 
~ourse  the anticipations of the Finance M ember may not have been fully 
Tealised, cnstoms duties have not flowed in as he expected, Exchange also has 
not behaved satisfactorily, and a number of unfortunate events Have happened. 
But the fact still remains that there is a tremendous deficit, and this House, 
which was inaugurated by the Reforms, has got to be a party to additional 
taxation without any chance of scrutinising the most important item on the 
-expenditure side. How does the Honourable the Finance Membet' think 
'this House is going to listen to such proposals unless, as I ~  on the floor 
~  this House he satisfies us that this deficit was due to causes over which 
nobody had any control, that the army had to run on its plesent lines a.nd that 
no reduction is pOf'sible. 

Let us turn to the other side of the picture. Supposing that the Governor 
-General in Council does not think it advisable, from his point of view, to take 
ihis House into his confidence, I do not wish to be misunderstood, but 
would it be a matter of surprise if, as reasonable' mer., the Me.mbers of this 
House consider themselves justified in exercising the powers that have been 
.(l.Dnfen·ed upon them by statute. If the Governor General in Council will 
not :!xercise his discretion in order to ease the sitn.ttion, thi" House will be 
compelled to exercise its powers, constitutionally <:onferred upon it. I pray 
that this may not be taken in the nature of any threat because we have not 
the slightest intention of making any such threat, but I am just trying to 
'point out the impossible position that ma.y be created if some sort of 
compromise is not arrived at before long on this point. What is it that we 
-can do ? We can hit you a.U round. We can run amock. At pl"esent, if yon 
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look at your demands, for instance, in }'espect of general administration, yoU' 
will find that we can close down every important office and give the Governor 
General a holiday. If his pay is not on the estimates, practically all his staff 
is. We shall dismiss his stenographer, his cltapra/J/Ji. (Laughter.) We shall 
refuse his hill allowance and he can do what he likes. With regard to the 
Army, we shall say to the Army Secretary :' Your pay is not on the 
estimates. But you will not have your' superintendent, your stenographer. 
We won't give you servants, and you can stay in Delhi and enjoy fresh 
air.' In the same way, we can disintegrate practically the whole administra-
tion. Then we have got last year by a fortunate chance this convention 
established that the Finance Bill is to be in operation for one year only ::tt a 
time. 

That Finance Bill includes one of the most important sources of your 
revenue-the Income-tax-besides other taxes. Income-tax and Customs are 
the two most important sources of your revenue. W ewill say : 'All right, 
you don)t show us how you spend your money. We won)t pass your Finance 
Bill.) The idea is to make the Civil and the Military Departments fight like 
Kilkenny cats, so that the Civil authorities may prevail upon the Military 
authorities to' put their Budget on the table of the House and internecine 
warfare may go on to the advantage of the House in the long run. Then, 
against that, of course, the Governor General may say : ' Oh, yes, you may 
do what you like. I have got my extraordinary powers. I shan restore 
these items that you have rejected. I shall get the Finance Bill passed 
through my Council of State or if the Council of State does not pass it, I 
shall pass it under my extraordinary powers, and also Parliament has got 
paramount authority to legislate for the wh{)le Empire and what you cannot 
do in this House, we shall get done by Parliament.' But, Sir, is not that· 
going a much • longer way than is necessary to go first to compel us to 
exercise po ~rs in a way which may lead to a deadlock and then compel the 
Governor General to use his extraordinary powers in this extraordinary 
fashion? Would it not be simpler for him to place the whole of the Budget, 
especially the Army Bndget, before the House, and, if the Honse rejects any 
item, would it not be simpler for him to restore that item, as he may under-
section 67-A to which I have refflrred? Clause 7 of that section reads as· 
follows: 

• The demands as vot~ by the Legislative Assembly shall be submitted to the Governor' 
General in Council. who .haU, if he declare. that he i. satisned that any demand which has 
been refnsed by the Legislative Assembly is essential to the discharge of his responsibilitie., 
aet as if it had been assented to, notwithstanding the withholding of such assent or the' 
reduction of the amount therein refen-oo to, by the Legislative Altembly.' 

Clause 8 runs as follows: 

• Notwithstanding any thing in thi. s8Jtbn the Governor -General shall have power, in 
cases of emergency, to anthorise such expenditure as may, in his opinion, be necessary for the 
aafety or tra.nquility of British India or any part thel'eof.' 

Now, as practical men, with practical commonsense, which is the safer course-
for the Governor General or the Governor General in Council to adopt the extra-
ordinary course of compelling this House to use its extraordinary powers, 
followed by retal~tion by the Governor General or the Governor General in 
Council by the use of their extraordinary powers, or this simple remedy by 
which if this House cuts down any military expenditure on insufficient 
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grounds to restore those grants. You may take it, Sir, that knowing 
-that the Governor General has got the power to restore any item that 
is rejected by the H-ouse, this Honse will take good care that it 
-does not place itself not only in the wrong with the Governor General 
but with the public. This House cannot with impunity reject items 
which the Governor General mu!.i r~store  any more, Sir, than can 
the Governor General continue to over-rule us by the extraordinary 
powers that he has got.- He may do it once or twice, but the time will come 
when he will realise that his extraordinary power must be reserved for extra-
ordrnary occasions and that in any case extraordinary occasions should 1J0t be 
.created by any person who has not extraordinary powers in his hands. One 
point more and I shall finish. As 1 pointed out to you, an impossible posi-
tion has been created, or, if it has not been created, can be created. This 
House will, in the ordinary course, be dissolved in another two years. It is 
possible, Sir, that you may find that, after all, you have not had to contend 
a",0'3.inst very stn bborn majprities in this House, as it is constituted. 
You may find that, in spite of our demands being reasonable, we may 
be in a minority. But take it from me, Sir, that, when this House is repJaced 
by another House, you will not find men so reasonable as you haH found us. 
If you are not reasonable to them, they will not fail to be unreasonable to 
you, and they will use their powers to the utmost and they will create a 
deadlock in this House because the majority will be theirs. Then what 
will you do? Will you come to terms with those of our critics who have 
kept out of the House and who have avoided your Council, who are a ~in  

you every day and who will come here to abuse you, or will you come to 
term!! with this House which is prepared to stand by you, provided you 
stand by it, which is willing to assist you in every possible way and to enable 
you to carry out you.\" constitutional duties provided that you allow it also 
to feel that it is in a position to perform its duty towards the public to whom 
it owes its existence? Sir, any practical man would say: 'I will make my 
terms now, because I can get better terms. I will not wait until I have got 
tel sU1:render.' I therefore appeal to you, Sir, to be reasonable. If you have 
got any doubt as to the legal position, give the benefit of the doubt to this 
House and do not give your!;elf the benefit of that doubt, for there is nothing, 
I su m~t  to prevent you from exerciEing your discretion in a way conducive 
to peace and hannony between the Governor General in Council and the 
Members of this House. These are not hard terms that we are asking for. 
They are reasonable terms. If you refuse them, you will find that you will be 
responsible, if hereafter a state of affairs arises which makes the business of 
this House difficult, if not impossible. 

Dr. H. S. Gour (Nagpur Division: Non-Muhammadan): Sir, two vital 
questions al'e raised by the Honourable Mover's Resolution, one the con!'tl11C_ 
tion to be placed on section 67-A of the Government of India Act, and the 
other one of expediency. If the Honourable Members will turn to paragraph 
~ of section 67 -A of the Act, they will find that the language used in that 
-em. 'se is somewhat ambiguous; for it says that: 

• The proposals shaH not be submitted. to the vote of the Legislative Assembly, nor shall 
they be open to dillCussion by either Cha.mber at the time when the annual statement is uuder 
conBidera.tion, unless the Governor General otherwise directs .• 

It is perfectly obvious that, placing upon this clause the narrowest construer. 
tionpossible, the Governor General is entitled to direct that theproPQsalsmay 
he open to discussion. . Of this, there ca.nbe no doubt. It is an ~d .power .. 
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[Dr. H. S. Gour. ] 
But the question as to, whether tile Governor General has further po n~ 

to direct that the proposals shall be submitted to the vote of the Legislative 
Assemblv raises in the min<ls of some Members some doubt; and that is the-
crux of the whole case. I submit, as the Honourable Mover of this Resolu-
tion has pointed out, that, if there is any doubt in the construction of this-
clanse, that doubt should be resolved in favour ofthis House. It is an excep-' 
tiona! clause, and exceptions must be narrowly construed. It is not intended 
to limit the power pf this House and I, therefore, venture to think that, if 
there is any doubt, as I adQIit there is, it must be decide<! in favour of this: 
House. But, whatever may be the attitude of the Honourable Members on the' 
opposite Benches as regards the submibsion of the proposals to the vote of this; 
House, there can be no doubt that it is open to the Governor General to' 
permit discussion of the proposals enumerated in that clause. So much.: 
for the law. Now, as regards the question of expediency, I am e t~mel  

glad to find my Honourable friend, Sir Godfrey Fell, present in the-
House. Honourable Members will recall the Budget discussion that took 
place in this House last year, when the Honourable Sir Godfrey Fell, 
speaking for himself, if I relJ).ember aright, opined that he should be glad if 
the military Budget was open to the discussion 'of this House. 

lIr. N. 11. Samarth (Bombay: Nominated Non-Official} : To the vote-
of this House. 

Dr. H. S. Gour: And to the vote of this House; if I am wrong, the 
Honourable Member who is here will correct me. Now, that is as regarde 
expediency, and expediency regarding a matter upon which the Military 
Department seem to entertain no doubt. As regards other matters, interest, 
sinking funds and the like, these are of subordinate importance., As the 
Honourable Mover has point-ed out, the most important expending Depart-
ment of the Government of I ndia is the Military, and, if the Secretary of the 
Military Department, speaking here for himself, had no objectioll to the d4;-
cussion and vote of this House on the military Budget, I think there should be 
no difficulty whatever for the Government to accede to the proposalllow made~ 
I do 1I0t wish, Sir, to anticipate the gloomy forebodings of the coming 
Budget. I hope and I devoutly hope, thut the deficit adumbrated b.Y' the' 
Honourable Mover will not. be so appalling as he has fore, 'asted. If it is, it will 
create the gra.vest constitutional crisis in the history of this House. I do not wish 
to go into the details of that Budget, because it is not before this House, and I 
should commend the proposition which the Honourable Mover has made for: 
the acceptance of thi!l House without reference to \\ hat IS possible in the 
coming year. We should confine our case to the broad issue that this ques-
tion raises. Last year, when there was a discmsion, judging from news-
paper reports, it was said that the Right Honourable the Secretary of 
State for India expressed the opinion that the Government of India. 
Act had yet not been exploited. Well, Sir, I do not know what were the 
ipsissima 1-'eroa of the Secretary of State's meSf'age. I hope the Honourable 
the Home Member will take us into his confidence and tell us what that des-
patch was. But be that as it may, popular feeling in this country is that we 
must exploit the Government of India Act before we go any further. An 
attempt was made here the other day by oile of the Honourable Members or 
this House when he' asked the Governmelit to appoint Standing Committees:, 
and associate them with the vario\1s branches of the administration. My 
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friend, Mr. pe~ e  and my friend, Mr. Darcy Lindsay, strongly advocated 
the appointment of Parliamentary Under Secretaries, and that is a matter 
upon which this House is unanimous. Now, these are matters upon which, I 
submit, it would be futile for the Government to refuse to act. This proposal iSr 
moreover, in the nature of an olive branch presented to the Honourable the 
Finance Member who is drooping his head, no doubt thinking of what he 
will have to say in the ensuing months to justify his budget. . But I assure-
him and his fellow-colleagues in this House that his task will be lightened 
and his way made smooth if he accedes to the extremely mode&i and 
reasonable proposal which the Honourable Mover of this Resolution raises 
before the Government. If the Government receive these proposals in a. 
sympathetic spirit, they may be sure that they will receive a sympathetic. 
response to any proposals that come from the other side of the ouse~ 

There must be .reciprocity in matters of this kind. I am told, Sir, that the 
stronghold of irresponsibility cannot be breached by any soft words that may 
come :ffI:>m this side of the House, that that stronghold can only be stormed by 
weapons far more powedul than the simple worded esoluti~ns which private 
Members move in this House. But I still have confidence in the MemberS' 
of the Executive Council and hope that, while there is time, they will at any-
rate take the leaders representing public opinion in this House into their con-
fidence and make their own and our task easy. If the}" receive this Resolu--
tion in that spirit, I think it will bring peace and harinony in the coming 
months, and I assure the Members of the Finance and the Home Departmentlt 
that this is a Resolution which must not only receive the assent but the· 
unanimous assent of the Government Benches, not in the interests of the 
public or of this House, but in their own interest. 

ltIunshi IBwar Saran (Cities of the United Provinces: Non-Muhammadan. 
12 N N l,hban): Sir, I beg to support the Resolution which has been 

.£ 00. • moved by my Hon6urable friend, Mr. Ginwala; but I must say 
at the very outset that all this talk about peace and compromise, about deadloeksc 
and the coming budget, are utterly ilTelevant to the issue which this House has 
got to consider at the present moment. It is a very simple question which this 
House has got to consider and it is this. Having regard to the provisions of 
law on the subjeei1, is it open to Government to allow us to discuss and to vote 
on those items that are reg<lrded as non-votable? If that be so, is it expedient" 
is it wise that that step should be taken by the Government of. India? As regardS' 
the first question, Sir, happily the Honourable the Law Member is present here i-
he will be able to enlighten the House whether or not it is open to the Govern-
ment of India to take this step under the statutory law on the subjecii. I ven-
ture to llope that his opinion will be in favour ot the view juSt now being put. 
forwa.rd by the non-official Members. If that be so, then, I submit, the large 
questIOn, the really impoliant question, remains, is it e p~dient  is it wise to gra.nt 
this right to this House? I shall beg this House and I shall beg the Honour--
able Members who represel1t the Government to dismiss from theil' minds all 
thiLt ltas heen said or suggested, and, might I say, iiH:innated, as regards the 
futu-e attitude of the non-official Members towards the next budget or towards. 
other questions that might come up for consideration. I put m) case on this. 
sim.pIe ground. If, as has been repeatedly said, there is an earnest and sincere 
deSIre that these Reforms should be made successful, is it not then in the-
fitness of things that this right should be given to the non-otIicial Members '( 
If we can be trusted to vote with a propel' sen~ of responsibility on certain. 
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I Munshi Is'War Saran. ] 
#emS, why should we not, I askrbe tl-usted to vote as regards some items 
which are considered non-votable up to the present moment? Sir, I submit 
-that, if you place confidence, confidence will beget confidence. There is the 
feeling in this House that the non-otlicial Members of this House are not really 
t11lsted with votes on important items. Sir, <IS far as the non-ofacial Mem-
bers of this House are concerned, thd Government, I do sincerely hope, will 
.give them credit for a sense of responsibility, and for the sense of restraint 
with which they have acted so far. Of course, I need not repeat here the 
.opinion that is held about this House outside in the country by a partiJulaT 
section of OUF people. So, Sir, I shall submit once more that if you look 
.at the question from the broad statesmanlike point of view, tbe conclusion, 
I respectfully submit, becomes strong if not quite irresistible, that you should 
.extend and expand the powers that are being used by the non-official Members 
.of this House. When tht; non-official Members realise that they have ~ot to 
consider the Budget as a whole, they will feel that the responsibility is theirs 
for the entire Budget and not for the Budget in bits. What they find to-day 
js this; they see in the Budget certain items which are non-votable over which 
they have got no manner of control; a,nd the votable items-I do not mean 
to insinuate anything objectionable,-are really not so important as the 

· items which are noted down as non-votable, and, therefore, naturally they 
feel that the power that has been given to them is not all that they ought to 
have. I, therefore, submit that, for the working of these reforms, in order 
that the goal of responsible Government might be brought nearer, it is 
necessary that Government should give this right to the non-official Members ; 

,a.nd that it can do, I submit, without any reference either to Parliament 01' 
-to any higher authority. That power, if my submission about the legal aspect 
.of the matter be correct, can be exercised without any reference, provided the 
Government is satisfied that the grant of that privilege to the non-official 
Members will be expedient and wise. I do sincerely hope that the action 
of the non-official Members, So far, has been such as to induce the Government 

_to grant them the right that they are asking for. . 

Rao Bahadur C: S. Subrahmanayam (Madras ceded Districts and 
"'Chittoor: Non-Muhammadan Rural) : Sir, at the last Simla Session, when Mr. 
Majumdar brought forward his Resolution to alter the constitution, I spoke 

· against his motion.· No doubt, I might have been disagreeable to a consider-
· able body of my friends, but my argument then was that we ought to work 
what we have got under the Government of India Act for:what it was worth. 
That was the etatement I made then, and now we have to-day placed before 
the Assembly a proposal to work the Act as it is without goin'" beyond the 
confines of India; that is, that with the power which is vestetin His Excel-
lency the Viceroy, we could make certain advances, and the request 
that is now made by this Resolution if> to make such an advance. 
Apart from the detailed arguments which have been submitted by my 
Honourable inends who have spoken before me, I think on this one 
ground, that the Government onght to . lead us, step by step in matters 
which are entirely in the hands of the Government, on that "'round 
I think this Resolution ought to meet with the approval of Gover~ment. 
The great objection to asking for changes outside the Government of India Act 
was that it would be a difficult thing to approach Parliament, and Parliament 
is not always . in good humour: its teJllper is sometimes ruffled by what the 
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AlJ8embly does on this matter or that; and therefore it would not be e pedien~ 
it would not be politic, to go to Parliament for changiug the constitution itself. 
But snch changes as are permissible under the constitution, snch ha~es as • 
could be made by the Govem.mE'.nt of India. 01' His Excellency the Governor 
General, I think, ought not to be opposed. And, if once that attitude of 
opposing everything, even a modeSt request from 118, is &.88Umed by Govemment,. 
it only strengthens the hands of those who have sincerely, or for purposes of 
agitation, assnmedan attitude of disdain of this Assembly. A great argmnent 
which carries weight outside the Assembly, is that this Assembly, while it 
is earning a name for moderation, for responsibility and other hara ter ti~ 

whioh are now and then thrown out for its gratification, that this AssemWy 
has not done anything definite, or has not been able to achieve much in .. 
way of liberalising the present Government. 

Well, Sir, there is a good deal of truth in this. It cannot lie said that we-
have really achieved much. No doubt we have been told, and we believe 
also that we are on the way to achievement. But it is one thing to be OIl 
the way to achievement and it is quite auother thing to achieve the object 
and show tangible results. From that point of view, I would say that it 
would be a very proper aud graceful thing to a.ooept this Resolution. Well, 
I ask wherein lies the danger if this Resolution is accepted? I canot see any, 
because if we go wrong-a.nd who does not go wrong-there is the power 
vested in the Governor General of veto, and we are not h"kely to act in a 
matter of such vital importance to court the exercise of that authority. We-
know our responsibilities and, when we make a proposal or resolve upon a 
particnla.r course of action, we shall no doubt, conscious as we are of our 
defects and shortcomings, take care not to court a veto against our action. 
Therefore, there will be absolutely no danger whatever if this Resolution 
is accepted. On the other hand, it will only strengthen the hands of the-
Meinbers of this Assembly in their attitude of defending the Government 
outside this House, and it would, in a great measure, inspire confidence in the-
utility of this Assembly. Well, Honourable Members remember His Excel-
lency the Viceroy's speech at Sim.la, advising us not to limit our activities 1;0. , 
work in the Assembly alone but, when we went out of this Assembly, to 
explain to the people outside the attitude of Government and tell them that: 
everything that is good and useful is being attempted to be done so as to 
,nullify the mischievous attacks of ,agitators outside. We have done 10, or at 
any rate some of us have tried to follow this advice, and tried to explain, not 
-on lal'ge platfol'ms, but in small rooms, the attitude of the Government of 
India. We have also tried to explain how sympathetic, how l'easonable, how 
,cordial and how ready the Government of India are to meet our reasonable-
demands. That, as I said, many of my friends and I myself have done. Now,. 
at this Session we have had some burning questions already before the House, 
&Dd to-day we have pla.c,ed before this Assembly a Resolution which tests the 
sincerity, the confidence and the cordiality of the Government in regard to-
.. hat has been said in the past. Therefore, I appeal to my Honoumble friends· 
to support this Resolution whole-hearledly, because there is no lurking danger-
in it, and it is not possible that this power can be misused by this Assembly. 

lIr. J. Chaudh11ri' (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural) : Sir, it may be said that the recommendations of the Joint 
'Committee are iu conflict with the section on which my Honourable and 
, 'learned friend now relies. I wish, therefore, to read the relevant passage 
'from the Joint Committee's Report: 

B 
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T Mr. J. Chaudhuri. ]  . .  . 
•  < The Committee consider it necessary (as suggested to them by the Consolidated Flud 
ha~e  in the Imperial Parliament) to exempt cllrtain charges of a special or recurring 

• pature which have been set out in the Bill, for example, the cost of defence, the debt charge. 
and certain fixed salaries, from the process of being voted '~ 

lIr. N. 'K. Samarth: Read the next line. 

Ir. J. Chaudhuri: 
• But otherwise they would leave the Assembly free to criticise and vote estimate. aaa 

expenditure of the Government of India.' 

I' read these last lines at the request of my Honourable frieod, 
Mr. Samarth. 'But I see no contlict between the recommenda.tioDa 
of the Joint Committee and section 67-A 1) (31 as enacted n'lW. ,I 
need only re;;Und the Honoura.ble the Home Member, who will very 
likely speak on this subject, that, whatever the Committee might have said 
in their report, may not now be taken into consideratiOn for the interpretatioD 
of this section, hut I am not going to be technical at all. I say there is DO 
conflict between the recommendations of the Joint Committee and t.he 
section as eventually enacted. The section gives a discretioner,V" power 
to the Governor General. Now, the whole question is whether the GoverBor 
'General is prepared to exercise that discretionary power at the preseBt 
moment, and we say that, without any misgivings, His Excellency may 
exercise that discretion, according to the wishes of this House. I need 
only mention that the Committee's recommendations are based on the 
analogy of the Consolidated Fund Charges in the Imperial ParliameBt. 
I shall say only a few words with rega.rd to the expression' Consolidated 
FUnd Charges '. As it is, the maintena.nce of the Army in England 
does not entirely depend upon the passing of the Appropriation Bill •. 
Here I mention this for this reason, that ours is an infant institution. and, so 
far as practicable, we should follow the same procedw'e as is followed in the 
House of Commons. It will be impossible to maintain the Army or Na.vy 
in England if .the expenditure in conneetion with them entirely depended 
upon the Appropriation Bill, or, at any rate, if it awaited the passing of 
the Appropration Bill. The procedure followed in the House of Commons 
is this: On the 31st of March, or just before, a Consolida..ed Charges Bill is 
introdUllBli. It e.es not give a.ny detailed. estimate of the Army expenditure, 
but it only obtaills the sanction of the House, authorising the Treasury to 
payout of the consolidated funds the expenditure for the Army and the 
Navy. If this process were not followed, many difficulties would 'arise. I 
say that, if a similar Committee was appointed here, and the Milita.ry Budget 
'Was introduced in this Assembly on analogous lines, there is no reason to 
a.pprehend that this House will not be prepa.red to pass a vote for sanctioning 
the expenditure in connection with the Army. This-Consolidated Charges 
'Dill not only brings in supplementary estimates of the expenditure which have 
been incurred by the Army over and above what was sa.nctioned in the 
previous year under the Appropriation Act, but also makes provision for pros-
pet:tive chargep. If the Military Secretary and the Fina.nce Member are 
-prepared to explain to the House the reasons for whlch this money is wanted, 
I do not think that this House will be wanting in its sense of responsibility 
to give its sanction to it, All that the House desires to do is to keep an eye 
'Qver the expenditure, be that in the Military Department, or be it in the 
Civil or any other Department. That :is the fun<-iion of the representative. ' 
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~  the people. It is for the experts to. lay their case befo)"e them'and it is 
lor the latter to criticise and suggest economy where practicable. So I sar 
that, in such circumstances, there is absolutely no apprehension that, if this 
iprocedure is followed, the upkeep of the Army or the sauction of the Military 
~ penditure or the safety of the Empire will in any ~  be jeopardised. I 
may also mention that in connection with the Appropriation Bill, the details 
of the Army inay be furnished to the Honse, but, so far as I am aware, neither 
III the Consolidated Charges Dill nor in the Appropriation Bill are the prospec-
tive increases in the stl'ength 01' rank of the Army given in detail. The Army 
Act itself provides that, in case of necessity, the military authorities or the 
War Office may meet the requirements and raise the Army to the necessary 
strength. I believe that the object of it is that it is not always advisable to 
diSclose the details of military defence in· all its detail to the House, which 
·then becomes public property. So, I say that, with necessary safeguard$, 
the procedure that is followed in the House of Commons may, .without 
pl'ejudice, be introduced into this House. It will give us training in the du.e 
discharge of our responsibility to the country and to the Government. It will 
have to come, and I think it is very deilirable that a beginning should he made, 
'and the soone~ the better. . 

Khan Bahadur Zahiruddin Ahmed (Dacca Division! Muha.mmadan 
iH.ui-a.lj: Sir, I do not know whether I am to congratulate my Honourable 
friend the Mover for lau.nching this Resolution in this Assembly or to 
isk him to cry halt and point out to him that it is premature. My' 
hesitation in the matter' is due to the fact that, from the time this 
Assembly started last year up to this time, we have not met with any 
hindrance in the proper discharge of our duty in having some non-votable 
items in the Budget, and I do not find my Honourable friend has been able 
·to make out a strong case in support of his Resolution. . It is for this 
Honourable House to decide the point. 

I. may also point out that exercise of rights and privileges has 
with it a corresponding performance of specific duties. I have my own 
aoubts whether we are doing our part of the contract before we ask: the 
.other side to do theirs. In my infancy I learnt a phrase which is : (First 
neserve and then desire'. Whenever I give any consideration to this 
Resolution, the expression above comes vividly to my mind. I ask the 
Honourable House to give proper considerdotion to this point as well. My 
Honourable friend the Mover said that the 'E:xecative officers of the 
:Government are the natural enemies of the Assembly or  of the country. I 
.believe my Honourable friend does not mean what he says, and I ask my 
Honourable frien.d the Mover to enlighten the House as to whom he 
.considers  his natural friends. Are they the extl"emists or the non-co-operators? 
n he considers them as' his na.tural friends, I may point out to him, 
with all humility, that my Honourable friend has come to a wrong place . 
.JIe <,>ught to have been among his friends and not among his enemies. 
''1'h're is a party in this country ol.ltside this House who wants to straighten 
:the Government by kicks, whereas we ha.ve got a party in this Assembly who 
wishes to straighten the Government by kisses. I ca.n say, at the same time, , 
that the Governm:mt will find the kisses more uncomfol;table than the kicks, 
-and I think the Government willlike immediately to extricate itself from. 
.such friendly embl"aces. .  . 

With these few words, Sir, I oppo~ethe Resolution. 
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Dr. Nand La1 (West Punjab: Non-Mu1lammadan): 3ir, as yow 
know, we are a party to taxation, because we call upon om pe<;ple to pay 
taus. When we do like that, we are called upon by theJll to explain why 
we have taxed them. Our reply to them naturally, IlS this House will 
presume, is that we have examined each and every item and we have arrived 
at the conclm:ion that the demands are right. Sir, do you know what )'eply, 
they give to us iu replication? They Fay ~ 'No, you are wrong. You are' 
in a fools' paradiFe.' Sir, I think they are right when they level this, 
criticiFm agaimt us. They Fay: ' You have not got the right to vote. 
, There are cel'tain items which you parti(Ulady skip -over and ""hieh you have-
not got the privilege to criticise in a true sense. You cannot scrutinise them. 
effectively, l:e(ause they are 'Non-Votable' ones. Therefore,we are.' 
fully justified in telling you that you are not doing the duty of a really 
good reprefentative. You are allowing these items to be passed which 
you do not really get a chance of fClutinising though nominally they 
are placed befote you. Are you doing your duty properly?' Then 11'&' 
feel constrained to tell them: 'Certainly your critieiFm which has beeD' 
laUllched agaiJl8t us is well placed.' Now, we aFk the Govemment of India, 
Sir, to kindly come to our help.ana FRve us from this criticiFm. It is quite-
prtlbable your demands may be perfectly right, the items which you claim: 
for military expmditure may be perfectly justifiable. Your demands may be 
COITect. Give us the right of voting. We s1all not prove dil.:loyal to the 
promise lfhich we hold out this afternoon in this House that we shall help, 
the Government and pass the items if the demands are legitimate and. 
reasonable and the money is really required. Now, -logically speaking, 
'1I'e are asked to pass a certain Budget, but that Budget practically is 
.ot before us in its entirety because we are not entitled to criticise andi. 
."e do not possess the power of voting. We simply seek for that power, 
ailli this prayer.. Sir, is very modest, This is what we want, and we-
GO not wish to see the Government hampered. We quite realise the 
responsibility of the Government. Sometimes the Government requires to 
~nd money and they do not like to lay all the items before us, because some 
of the items are confidentially spent. We pray that we may be taken into 
tneir confidence and we shall not betray that confidence, we shall never stand" 
charged with a breach of confidence. We put forward that solemn promise. 
While SLying like that we feel that it is our legitimate right to lay our claim 
to that privilege, viz., power. Now, as you know, there is a. general cry in the-
country that the military expenditure is appalling, is too high, and _ I think-
Bome . of the official, e~hers will sympathise with the criticism that a very 
exorbitant sum of money IS spent. As a matter of fact, we sometimes feel 
constrained to say that Government is spending this money lavishly, and on 
certain occasions I was compelled to give expression to this humble view of" 
mine that the Military Department is spending money 'lavishly, and that thai;' 
e~ent does not give us. ~I i ient reasons for that expenditure. 
All these remarks and cntICIsms will be answered and the criticism levelled 

against us will be met.when once we have gOt the privilege and power of effect-
ively ~minin  every !tem. This i~ ha~ we want., The subject has.alread1' 
been dISCUSsed fully. onse u~ntl  III the Illterests of the economy of bme and: 
brevity,.I ~nish my remarks praying t~at this Resolution,. which is verr. 
modest III Its terms, may be accepted uDaDImously. ' 

. Rai D. C. :Bana:Babadur (Asfam Valley, : Non-Muhammadan) ! Sir· 
1 beg to sUpport this Resolution entirely. It is BEserted in some quaIiers,anal 
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rperhaps in many quarters, that the Reforms given by the present Government 
of India. Act are inadequate. Why is it so asserted? My humble reply is 
that the absence of the boon we are asking for in this Resolution is perhaps 
mostly responsible for that sort of criticism or attitude taken up by the 
people at largc. It ill not only said by the non-co-operators but by co-
·operators and the people at large, that the Reforms granted to us at:e inade-
. quate. In my hnmble opinion, Sir, if this boon had been given at the outset, 
.perhaps the non-co· operators would not have had the occasion to say or tB 
assert that the Reforms were inadequate. It wa.s expected in almost all 
quarters that the powers given to the people were snbstantial powers, u~ 

as was rightly remarked by my friend, Dr. Nand Lal, it is always asked by. 
-our constituents whether we have been enjopag the powers of voting in 
.respe(!t of expenditure, and when we say 'No, they are surprised and they 
·come down with the remark that the Reforms are all sham. Sir, as kindly 
,advised by His Excellency the Viceroy in opening the Simla Session recently, 
I visited some of my constituencies in order to make some consultaiioD8 
Iduring the recess after the Simla Session, and even before that I diel the 
same thing although we were not advised by His Excellency the Viceroy, 
and the inquiries made by our constituents were generally as to whether 
the military expenditure will be reduced in the next Budget. My humble 
reply to them was invariably that it depended upon the people, that it 
·depended upon the people's behaviour, because if the people grew disorderly 
1;he), would have to pay more taxes to meet the military requirements 
and the Budget might dse to 80 crores, bilt if they behaved more soberly, 
then the Military Budget might come down. When I said that the 
Military Budget might go up to 80 crores, my remark and advice to them. 
was that the Government would be qnite justilied in enhancing· the 
Military Budget to 80 m·ores, even if that amount should be required. 
to moot the exigencies of the time; that is, if the people grew more 
disorderly, if there should be more internal disorder, to put down those disor-
ders, the expenditure might be more. That was and is the mentality of my 
humble self and I think that mentality is also shared by many of my Honour-
able colleagues in this House. If that is so, what is the occasion ~r the 
Government to distrust us? So, there is no occasion 'whatsoever for the 
remark that we do not deserve such powers. We really deserve such powers 
-and we have that amount of commonsense that we will support Government 
fOl" the maintenance of peace and order, and for that purpose at least expendi-
ture is required. Government would still be going on if that olte-fifth of 
-expenditure over which we have the power to vote had been withdrawn or had 
not been granted to us and the countt·y would not have run to the Indian 
{)cean. My humble remark, then, Sir, i~ that if one-fifth could be given to 
'US, the remaining four-fifths also might be given. There could be uo danger, 
'no harm in doing so, but, if there should be any danger apprehended at any 
future time, my ri~nds in the Government Bench might come forward with 
'pro 'Osals, or Resolutions 01' even Bills to curtail some of the powers that have 
lIee~ entrusted to us, and the things could be put iu proper  order. But let 
.experiment be made in the meanwhile and let us enjoy the whole boon that 
'bas been asked for in this Resolution. With these remarks I humbly support 
the Rf'SOlution again. 

Lala Girdharilal Agarwala (Agra Division: Non-Muhammadaa 
Bnral) : Sir, I support this Resolution which my Honourable friend has Ict 
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ably'moved befol'e this Honourable House. I beg to suhmit one point which 
perhaps has not been fully dealt with by othel' Honourable speakers and it 
is this, My Honourable friend, Dr. Nand Lal, bas said tha.t we shall not 
betray the trust that may be placed in us. I submit that the Resolution 

-as plit in the agenda paper, even if passed, would do no harm, ill view of the' 
clear provisions of the Government of India Act and the Manual of Busines8' 
which I will lay before the Honourable House presently. The esolutio~ 

reads as follows : 

'This Assembly recommends to the Governor General in Council that such steps as may-
be necessary may be immediately taken to abolish the distinction between' Votable' and . 
• Non-Votable' items iD the ~ud 'et  and to submit the whole of the Budget to the vote of' 
this Auembly.' 

~ o l"  section 67-A of the Government of India. Act lays down as: 
"follows : 

, The estimated annual expenditm'e and revenue of the Governor General in Council shall 
be laid in the form of a statement before both Chambers of the Indian Legislature in eaoh. 
year. 

(2) Nt) proposal for the appropriation of any revenue or moneys for any purpose shalllte.· 
made except on the recommendation of the Governor General. 

(3) The proposals of the Governor General in Council for the appropriation of revenuetl 
()r moneys relating to tile following hea~s of expendituI'e shall not be submitted to the vote 
()f the Legislative Assembly, nor shall they be open to discussion by either Chamber at the 
time when the annual &tatement is under oonsideration, unless the Governor General in. 
Cwncil directs-

(i) intereot and sinking fund charges on loans; and 

(ii) e p~nditure of which the amount is predclibed by or under any law; aqd 

(iU) salaries and pensions of persons appointed by or with the approval of His Maje3t)t' 
or by the Secretary of State in Council; and 

(iv) .3lariell of chief commissionerJ and judicial commissionerd; and 

(v) exp!nditure c1as,,;fied by the order of the Governor General in Council, as-

(0) e lesiaiti~al  

(b) political; 

(e) defence. 

(4) If any question mset! whether any proposed -appropliation of revenue or ImoneYIJ 
does 01' doe8 not relate to the above heads, and decision of the Governor General OD the-
questi on shall be final. . 

. (6) Tle proposals of the Governor General in Council for the appropriation of l'evellU& 
"1' moneys relating to heads of expenditur'l not speoitied in the above heads shall be sub-
mitted to the vote of the Legislative Assembly,in the form of demands for grants. 

, l6) The Legislative Assembly may assent or refuse its assent to any demand or may' 
reduce the amount referred to in any demand by a reduction of the whole gra.nt. 

(7) The demand, 8S voted by the Legislative Assembly shall be submitted to the-Governor-
General in Council who sllall, if he declares that he is satisfied that any demand which bu.. 
been refused by the Legislative Assembly is Il/Isential to the discharge of his responsibilitie ... 
act as if it had been assented to, notwithstanding the withholding of such assent or the-
reduction of the amount therein refel'l'ed to, by the Legislative Assembly. 

(8) Notwithstanding anything in this section the Governor General shall have power .. 
incases of emergency, to authOlise such expenditure as may, in his opinion, be nace .. a J'7; 
for the safety 01' tranquillity of British India or any part thereof.' 
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The Manual of Business further presclibes in Rule 126 : 

If the Governor General in Ccuncil declues that he is satisfied that any demand which 
hi been refused or rrduced by the Assembly is essential to the dihcharge of his responsi-
bilities and ~ta as if surh demand had been 88senteci to, or if the Governor General, in case 
4)f emer2ency, authoril1'8 fuch eXlenditure a8 in his opinion is nl'Cess81:Y for the safety or 
tranquillity of Briti.h India or any part therl'of, the Finance Member sha.II, as soon as may 
be thereafter, lay on the table of the Assembly a. statement showing the action so 
taken by the Governor General in Council or the Governor General, as the case may be, but 
DO motion shall be Dlade in regard to that action no]' shall the statement be discussed. 

Therefore, I submit that even in C36es where this Honourable House 
is required to vote on Demands, the resnlt of the voting is merely a sort of 
advice and net a fort of order or command, because-the Governor General 
in Councilor the Governor General, as the case may be, has power to modify 
the decisions of this Honourable House. So, I submit respectfully for the 
consideration of this Honourable House that, even if we are allowed to add 
one more item to the business of this House, which some people call a 
debating House (I do not say it is a debating House, but wme people call it 
so) and we are allowed to discuss and use onr voices a little more, where is 
the harm? If the Governor General does not think we have done our duty 
properly and if he thinks that we ought to have granted more moneys, then 
he can modify. Similarly, the same power!', which the Governor General 
has got to modify the grants or to increase the grants of the A ssembly in 
the case of votable items, could, in that Cl¥Je, be applied to those items which 
are at present non-votable but which we want to become votable, so that, in 
the end, the result would be the same. There will be no difficulty if the 
Governor General in Council accepts this Resolution, and I earnestly appeal 
to the TreaSury Benches to see their way to accept this Resolution. In reality; 
it does not take away any right which, under the law, he possesses at present. 
The right is there. At present the Government have got a double armoury; 
Even one of them would be equally good. So I submit that, from all points 
of" view, there is no ditfculty in the least to Government. So far as OUT 
work is concerned, I submit it has been appreciated everywhere. We, do not 
want to say anything from our own lips, but, looking to the £act that we 
have so far realised our responsibility and that even if the Resolution is 
accepted that would not· take away any of the powers of the Government, 
there is no reason why the Government should hesitate to accept this Reso-
lution_ . 

Sir Godfrey Fell (Army Secretary): Sir, in lising to ~  on 
this Resolution I wish to make it perfectly clear, at the outset, that 
I am not l'eplying on behalf of the Government of India to the main 
:Resolution. That will be dealt with, and much more ably dealt with, by. 
the Honoul-able the Finance Member. My only object in speaking is to 
eorrect, if I can, ~me or two misapprehensions, which, I think, have been 
exprest'ed hy previous speakers, regarding the capacity of this House to 
Clo.l.sider the details of military expenditure. My Honourable frien.d; 
Mr. Ginwala, in his speech in moving the main Resolution·..,..a speech in 
which, if he will allow me to say so, he stated his case with admirable lucidity 
and moderation-said that the Assembly was not allowed to know what the-
military policy is, that it was not allowed to know what our military expendi-
ture rt'lates to. And again, Dr. Nand Lal said that the Arm.y Department 
does not give the Assembly any information on the subject. Now, Sir, 
I think that that is rather unkind. I would l'emind the Assembly that, at· 
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the very first Session, this time last year, the Army Department prepared a 
memorandum, which I have here: a memorandum running to no les8 than 
17 pages of print, which was eirculated to every Member of the ~e islatnre  

:and in which we attempted, to the best of our ability, to explain, item by 
.item, every detail of our Army expenditure, snd in which we compared the 
~ pures with the corresponding figures for 1913-14. That memorandum not 
-only dealt with figures, but it dealt also with the question of the policy 
which His Excellency the Commander-in-Chief and the Army a.uthorities are 
pursuing in respect to the Army in India. 
The next point I wish to make is that more than one speaker has com-

iplaiDed that the Assembly has no opportunity of scrutinising our military 
budget. Now, Sir, I submit that the Army Budget forms a part of the 
'Government of India Budget, which is laid before this Assembly. To the 
best of my belief, the details of the Army Budget are given quite as fully 
as those of any other civil Department of Government. I am not speaking 
now of the question of the Assembly being allowed to vote upon this 
Budget; that will be dealt with later. I am only pointing out that it 
is not quite correct to say that the Assembly has no power of scrutinising 
the military budget. Lastly, Sir, there is one other point. More than one 
speaker has said that the Assembly has no opportunity of criticising military 
expenditure. Well Sir, I disagree; for I recall two hot days in March 
last-hot itt more than one sense of the word-I remember listening to spe:lker 
after speaker dwelling, to the best of my recollection,on very little else but 
military expenditure; . I remember sitting cowering in this corner amid & 
8hower of brickbats aimed at us from every corner of this House. 

Ir. F. IcCarthy (Burma: European): Sir, I shall be very brieI. I 
rise only to make a suggestion. Generally speaking, I a.m in sympathy 
Yith Mr. Ginwala.'s proposition, tLough I would deprecate the somewhat 
threatening note of some passages in his speech, a note, which, I am sure, 
was quite unconscious. No harm can possibly be done by an extension on 
the line suggested by the Resolution, for the change proposed would be made 
under the direction of the Governor General, and, if we go wrong in this 
Assembly, the Governor General has full powers to set us right. Under the 
eircumstances, I see no possible danger in the suggested change and I hope 
that the Government will see their way to meet, to some extent at least, the 
almost unanimous wishes of the non-officia.l Members of this House. My 
suggestion is, Sir, that in the third line of the Resolution moved by Mr. 
Ginwala., the word' coming' be inserted before the word' Budget '; that 
is, that the change should be effected for the Budget of this year. My object 
is obvious. This is an experiment and I think it might be tried at once. 
We will see how it works a.nd, if it does not succeed, we can see if some 
-other change can be made. I suggest that the word' coming' be inserted 
in the third line of the Resolution before the word I Budget ' the first time 
it occurs iu that line. The Resolntion would then read : . 
'This Asaembly J'8OOIIImends to the Governor General in Conncil that such atep. lUI may 

De neceeaary may be immediately taken to abolish the distinction between' Votable' ana 
• N on-V otabll" items in the coming Budget. and to submit the whole of the Bndget to ~ 
vote of this Aaeembly: 

.Ir. President : Amendment moved :-
, That m.line 3 of the ~lution the word 'coming' be inaerted befot\! the worcl 

.. Budget' w)ere it occur. for the lir.t time • 
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I1Ir. P. P. Ginwala: Sir, I a.m willing that the word' coming J be added 
:as suggested by my Honourable friend, an. that the Resolution, so amended, 
:may be debated afterwards and put to the House. 

Rai Bahadur Pandit J. L. Bhargava (Amba.la Division: Non-
-Muhamm'lAian) : Sir, no doubt the present Legislature exercises some control 
-over the Budget, but this control, though in certain respects important, 
-cannot be said to be real, as its scope is very limited so filr as· some 
of t.he most important items are concerned. The distinction between votable 
; and non-votable items, which at present exists, is the real measure of -this 
. control. Sir Godfrey Fell has remarked that last yea.r the military budget 
was fully discussed and a memorandum giviug the details of the expenditure 
-was circulated amongst the Members. This is no doubt correct; but the 
real question is not whether the military budget ir; open to discussion or not; 
-the real question is whether the items which al'e called' non-votable items' 
:.are open to the vote of the Assembly or not. Wha.t this Assembly wants ill 
-that the distinction between 'votable' and 'non-votable J items should 
-disappear. As regards the discussion of·the military budget, it was allowed 
-through the indulgence of the Honourable the President, because, if I 
.5emember aright, the rules did not allow a. discussion of all its details and the 
Honourable the PreRident was a little lenient in a.llowing the Members to 
·discuss it. Sir, if it is true that the Legislature has done good work so far, 
if it is true that the Legislature has given ample proof that it realises its 
responsibilities in a proper ma.nner, if it is true that the Legislature has 
,shown moderation and sanity of julkment in its deliberations, if it is true 
--that the Legislature has demonstrated its capacity for discharging the trust 
~mmitted to its charge, then, to my mind, the time bas come when the . 
. distinction between' votable' and ' non-votable' items should disappear. The 
. Legislature, as a part of the Government, is responsible to the country for its. 
: good government. That responsibility is, at present, exercised without the 
power to touch the matters which, in the opinion of the Legislature, make 
for 8uccessful administration. Moreover, if the realization of full responsible 
Government is to be. progresaive in reality, the first step in that directioll 
,.hould take the form of the abolition ofthis distinction. The Members of the 
Legislature are not likely to use their powers in such a manner as to jt:lOpaTdi.ze 
. the interests of t.heir country and they may safely be trusted to exercise them 
.in • reasonable and conscientious manner. 
With these words I support the Resolution. 

The Assembly then adjourned for Lunch till Two of the Clock. 

The Assembly re-assembled after Lunch at Two of the Clock. Mr. 
:Piesident was in the Chair. 

Sir Frank Carter (Ben.,ooa.l: European): Sir, on the assurance of the 
<) P J[ Honourable Mr. Ginwala that the increased powers· he asks for 
.. •. will not be abused by the Members of this House, I, on behalf 

,·of the nOB-official European Members of Calcutta and Bombay and others, 
. -desire to associate myself with the views representoo by. my lIonoura.ble 
friend, Mr. MacCarthy, and we support this Resolution.. _ 

The Honourable Sir lfalcolm Hailey (Finance Member) : Sir, before 
I deal at length ~ith this important Resolution, may I first of a.ll make 
;a few brief remarks regarding certain statements put to the House and ~i l~ 
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meem to me to require correction. It is not of course the case that the-
Governor General could avoid classifying any expenditure at all as ' defence 3 
cr' political '. Such a course would be unthinkable; if the Act really means 
that defence expenditure should. be reserved from the vote, he could not' 
adopt this device to bring such expenditure under the votable head;-
I think indeed that P&1'liament itFelf might reasonal)ly object if he did so. 
Then, Sir, as to the amount of votable and non-votable expenditure, We-
had that question in l'eference during the debate last year. Various esti-
mates were given t~ the House, but on a careful calculation I gave the-
following figures, which I should like to repeat to the House now. The: 
votable expenditure charged to revenue is just over Rs. 94 Cl'Ores, and that 
charged to capital is 18 crores-01' a total of 112 crores. Non-voted ex-
penditure charged to revenne is Rs. 105 m'ores, and charged to capital 
a.bout Rs, 6 lakhs, making a total of just Rs. 105 cl'ores. These are the-
figures. I will not say that they in any way invalidate the arguments put, 
forward by my Honourable friend, Mr. Ginwala; but it is just as well to. 
be quite clear regarding the exact area of votable and non-votable ex .. 
penditure. Sir Godfrey Fell has already dealt with another poi~t. 

Honourable Memben; who say that we do not give them an opportumty 
either of knowing what our militalY expenditure is, or that we do not give: 
them a chance of scrutinising it, are obviously under a misapprehension~ 

I doubt if any Government has placed before its Legislature fuller or 
more carefully prepared details than those which were placed before this 
Assembly last year in respect of OUI' m.ilitary and our political e penditure~ 

And now, Sir, for the Resolution. . 

It is framed in wide terms, and I gather that it is so framed in view of the-
fact that the wording of the Act appears (as speakers admit) to allow of two 
alternative interpretations. Eithel' the full discretion rests with the Governor-
General to open all expenditure to vote, or he has no such discretion, and if so, the 
law would require modification in order to allow the excepted classes of expenditure-
to be open to the vote, If the power rests with the Governor General, then it 
is a persenal and a final power, and it follows (and this is a point which I wish 
to make clear, from the first to this House) that it is not the funetion of the-
Governor General in Council to make recommendations to the Governor Gene--
ral, in regard to the exercise of his personal power, nor can they in any way 
seek t~ sway his decision. Let me again repeat the alternatives as I ilee them ;. 
either no discretion lies with the Governor General, in which case this class 
of expenditure could not be opened to the vote without an alteration in the-
Govemment of India Act, 01' full discretion does lie with the Governor-
General, in which case the Executive Council would not be in order in making. 
any recommendation to him on the subject whether on their own initiative or 
at the -suggestion of this House, They could not undertake to this House to-
attempt -to influence the Governor General in the exercise of a personal 
power voted solely in him, 

N ow if there are these two possible interpretations 

Lala Girdharilal Agarwala: That is for the Honourable the Law-
Member to say. 

The Honourable Sir Malcolm Hailey : We shall see. For my own 
part I naturally disclaim any intention to put forward on behalf of Govern-
ment any authoritative interpretation of the wording of the Act j I contina 
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myself to suggesting that there is a reasonable doubt; and if so,· that doubt· 
obviously cannot be t'esolved without a reference to the Law Officers of the-
Crown. Weare dealing with a British Statute. Mr. Ginwala placed upon 
the section the interpretation which, as he claimed, flows directly from the 
wording of the Act as interpreted by the ordinary canons used in reading 
the law. I would suggest however (and with the necessary deference) that in 
this case it is difficult to follow exactly the same procedure. in reading the--
law. as one would follow in a case which comes in the ordinary course before-
a Court of Justice. I would suggest that the case is somewhat peculiar;:. 
the Act em bodies' the delegation of certain constitutional powers from one 
Parliament to another; it almost might be said to lesemble one of those-
cases in which high contracting p~l. "ties commit their intentions to an agree-
ment, and when a difference arises as to the interpretation of such a documentr 
then it has to be viewed in the light of the previous history of the case and 
the intention of the patiies. Again let me say that I am not attempting ro 
put forward any decisive view as -to the interpretation of the Act, but 
I merely desire, in the light of the acknowledged difficulty found iIi 
interpreting the Act, to put to the House the history of the manner in which 
this particular clause came to be drafted. It was not in the Bill of. May 
1919 at all, for' I may remind the House that at that stage there was no' 
question of placing the Budget before the vote of the Assembly, The matter-
took shape in the following October, and on the 31st of the month the-
Secretary of State introduced in the Joint Committee a clause providing for 
voting and discussion of the Imperial Budget subject to the proviso that: 

• Nothing in this section shall require proposals to be submitted to the Imperial Legisla--
ture in regard to expenditure which is declared by rules under the principal Act to be a 
permanent charge on the revenues at the dispoaalof the Governor General in Cquncil '. 

At this stage, therefore, something in' the nature of a  Consolidating 
Fund was clearly intended, and the nature of that fund was to be declared by 
rule. Events were, however, moving somewhat rapidly, and on November-
the 3rd, the clause was re-drafted as follows : 

• The proposals of the Governor General in Council for the appropriation of revenue or 
moneya relating to heads of. expenditul'e specified in the second Schedule of the Act lIhall' 
Dot be submitted to the vote of the A88embly, nor shall they be onen to discussion by' 
either Chamber '. • 

, . 

So that you see the exclusion was still categorical ; the main change was· 
that the subjects which were reserved were to be declared by schedule instead-
of by rule. There followed a third stage on the lOth November. It is 
interesting, because it shows exactly how the discretion of the Governor-
General came to be mentioned. This is how it ran : 

• The proJ!08&ls of. the Governor General in Council for the &ppropliation of revenue 01" 
moneys relating ~the following heads of expenditure shall not be submitted to the vote ('If 
the Legislative AlI8eIIlbly, nor shall they be open tc. discussion by either Chamber at the· 
timr when the annual stAtement is under consideration, unless the Governor General 
otherwille directs'. 

Now, it might not unreasonably he held that the manner in which the words 
• unless the Governor General otherwise directs' came into the clause shows. 
that it was intended that this discretion of the Governor General should refer' 
-entirely to discussion and not to vote, for you will see that the framers introdue~' 
simultaneously a mention of the discretion of the Governor Gene~l and of the' 
. 'fact that the Budget was coming under discussion. N ow leaving here the paint 
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~  history and coming to the point of intention, Mr. Chaudhuri has already, 
.. ~uoted to the House the exact wording used by the Joint Committee in dealing 
with this matter . 
• The Committee consider it necessary (as suggested to them by the Consolidated Fllnd. 

• Charges in the Imperial Parliament) to exempt certain har~s of a special or recurring 
).natm-e, that is to say, the cost of defence, the debt charges and certain fixed salaries, from the 
_ process of being voted '. 

You see it is not there suggested in any way that the Governor 
General should have any discretion at all in the matter of opening these heads 
-to the vote. Then again in introducing the Bill in the House of Lords, Lord 
:Sinha also made it clear that he was thinking of the consolidated fund 
j)rocedure. He said 'certain heads of expenditure are not to require the 
_ -annual vote in much the same way as the consolidated fund in this country'. 
· So that on the point of the history of the case and the intention of the Act 
· it is at least reasonable to hold that the intention of the framers was that the 
· discretion of the Governor General shoUld be limited entirely to opening 
~ these matters to discussion and should not extend to opening ·them to vote. 

I come now to a final point, based not 'On the history of the the clause or 
· the intention of the framers, but on the subsequent tenour of the Act itself. 
H Members ofthe House will turn to sub-section (5) of the Act, they will fin4 
· that there is no procedure provided in the Act by which matters such as 
· defence, political or other reserved expenditure can be put to the vote of the 
House. The sub-section says : 
• The proposals of the Governor General in Conncil for the appropriation of I'evenue or 

· moneys relating to heads of expenditure not specified in the above heads . shall be submitted 
· to the vote of the Legislative Assembly in the form of demands for grants: 

Thus, if we give full effect to this sub-section, we should have no method 
by which these reserved cases could'be brought before the Assembly. Let me 
be clear again; I only adduce these considerations by way of showing that 
-there is a real difficulty of interpretation, and Government is in consequence 
placing the matter before the Law Officers of the Crown. 
Sir, as I have said, this Resolution has been drafted widely, and I qnite 

realise tha.t the real demand of Mr. Ginwala. and his friends is that we should 
. .at once give some inm-cation of the manner in which we would deal with this 
~uestion. In effect he asks us this: 'Supposing that this requires an amend-
ment of the Government of India Act, is Government prepared to support 
-that amendment or not?' I fully recognise the anxiety expressed by every 
Bpeaker in this House on the subject. I fully recognise that the House, proud 
~  its former achievements, anxious to establish those conventions which will 
give it an increasing position of power as against the Executive, would be 
~eepl  gratified if its members could add this fresh achievement to their 
. .credit,-if they could in fact go back to their constituencies aud say : eWe 
have won from the Executive full power to vote every item in the Budget I. 
That laudable aspiration I recognise fuHy. It was not necessary, therefore, 
-to support the case by some of the arguments used by my Honourable friend 
Mr. Ginwala. He told us that if we do not· yield now to the feelings ex-
-:pressed in the Honse, the Honse could, and probably would, force a dea.d·lock ; 
that it would resort to every expedient, and if, for instance, it found itself owing 
--to the section of thtl Act unable to touch the salary of a Secretary, it would 
~eprive him of his establishment and would -not allow him to travel to 
.simla.. That, Sir, is a threat of II; kind which I do not think he need have 
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made to us. We know full well what the powers of the House are, and we 
recognise quite well what are its aspirations. We have had to tmst to its good 
sense in the best and must do so in the future. Again, he need Dot, Sir. 
have threatened us with what would happen when another and le88 reasona.ble 
House had to be faced by us. For that in itself is an illogical a.rgument. 
If, as he says, this House is prepared to use reasonably and moderately the full 
powers which it claims, then obviously that forms an argument for giving it . 
those powers. But what of the successor with which he threatened us? If-
we are now to concede those powers, if we are to abandon every guara.nteey 
how are we to face that. highly obstruetive Assembly with which he threatens--
us in the future? Sir, I do not believe that this Assembly: will, to use his.-
own words, ever rnn amuck, and I do not think that it adds 1t.ny·"foTCe to 
his argument to prophesy that this House is likely to do so. Nor, Sir, was 
it necessary for Mr. Agarwala to point out that the concession, if granted, 
will be really a matter of minor importance on the ground that the power of' 
the Governor General will still remain, and if necessary expenditu1"e is refused 
by the Home it can always be restored by him. I need only confront Mr_ 
Agarwala with the argument used by Mr. Ginwala himself. For while Mr •. 
Ginwala suggested on the one hand that we can quite safely concede this:· 
power in rQSpect of the military expenditure because the Governor General! 
can always restore any particular item that may be necessary, he hastened 
to add on the other, 'He may restore it once; he may restore it twice; . 
but heaven defend him if he restores it a third time.' Finally, Sir, it . 
was not necessary for Dr. Gour to suggest that if we accept this' 
Resolution, it would be a very easy way of getting over the difficulties that· 
must occur when I present the next Budget. He pointed to my bowed' 
head, Sir. Well, I like to think myself with the poet that" My head if 
bloody. is unbowed ". The Government are prepared to face as best they 
may the difficulties that may be forced upon us by a.n adnrse financial 
situation; and I would ask Dr. Gour to remember that you' can do a-. 
great number of things with your Finance Member, but you need not 
attempt to bribe him. Sil', recognising as we do the very strong feelings 
entertained in this House on the subject, I say that these additional-a.rguments . 
need not have been used, and I should have been content, if they had not been . 
put forward so forcibly, to have left them entirely on one side and gone on 
to deal with the substantive r8ll.S0ns which exist for retaining the present 
l'estrictions of the Act. For, Sir, there are substantive reasons. The de<'isive .. 
consideration in a matter of this importance is not merely the daSh"!?' of the· 
Boulle, legitimate as that desire may be, to gain greater powers, or to place . 
itself in a bettel' position to meet its eonstituencies. I maintain that there is 
an actual reason why this reservation was placed in the Bill and why it should 
be maintained. Here again, let me go back a little into history. I will not 
go back in the past as far as my Honourable friend Mr. Majumdar did last . 
September in talking on a parallel case, and bark back to the reign of Chandra.-
up~"" . I shall confine myself to recalling to you. the year 1919 when a 
number of political bodies in India, represented by deputatiODS specially chOsen· 
for that purpose, put their case before the Secretary of State a.nd the-Joint 
Committee. What did the National Congress ask for th~nin regard to this 
particular question? I admit that the National Congress was, in those days, . 
somewbat different r~m what it is to-day, for in those days itdjd not arrogate . 
to itself the power of appointing a Dictator of India nor ef substituting for 
the 1LDpepWar but still Dot :entirely ineffioient administration of;the present. 
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.its own chaotic mess of the future. I will quote to you what it asked for. Ita 
-demands, were put forward by ,Mr. V. ,J. Pa.tel, not. as experience has since 
:£,bown, a very rea.etionary thinker. Pa.ra.graph 5 of the demands was as 
follows: 

• The Legislati\"1i Assembly should ha.ve' full control over the budget except in respect 
.of the reserved subjects. the a.llotment of which should be fixed and 'be a first cnarge on .the 
.,oevenues.' 

So that. they contemplated reserved subjects the financing of which should 
not be voted on at all by the Legislative Assembly. Then, again, we had 
·.the deputation from the All-India Conference of the Moderate Party. They 
-attaeked the Government of India keenly on the ground that it was not 
:prepared to extend the dyarchical system to the Central Uovernment, but 
,their memorandum did not attack this particular provision in the Bill, and 
:the reason will be clear when we turn to the examination of Mr. Sa.marth 
who represented the case on their behalf. It is obvious that at this stage. 
-tney did not even contemplate the control of the Assembly over the Budget. 
..... , We want," said Mr. Samarth, "8ome degree of Budget control in the 
'Government of India)'; just that; some degree of control; and again he said, 
..t, If the budget is going to be put to the Legislative Assembly", mark the 
llypothetical case, "if the budget is going to be put to the Legisla.tive 
AsseIp.bly of India no doubt that will be a wtllcome advance (Laughter), but. 
if that is not going to be done, then, at any rate, we ask for an advisory finance 
·committee to be set up in the Government of India which will be 
<'Consulted and taken into confidence by the Finance Member before the budget 
.is framed and placed befor(' the T.J6gislative Assembly of India." So you 
see that at that stage we were very far indeed from the suggestion that it 
was essential that the whole budget should be placed on the vote of the 
Legislative Assembly. Then take Mr. Sastri's evidence. "It is intend-
ed," he said, " to enact something like a consolidated list. I have no objec-
tion to such a. fund being provided for and certain items being taken out of 
the annual vote of the Legislative Council, but I do trust that the Legislative 
,Council wi'll take care to examine items connected with the salaries of 
,smaller officials." That' was the limit up to which Mr. Sastri 'was 
'prepared to ask for powers over the budget to be conferred on the Assembly. 
Now, of course, it is clear that we have gone far beyond what the Congress 
asked for, or the. Moderate Deputation asked for, or what Mr. Sastri 
asked for. We have placed the whole of the bqdget before the Assembly, 
and we have given the Assembly the power of voting in regard to a 
very considerable portion of it. We have gone further than tha.t and 
we hav(' given, or perhaps I ought more correctly to say that the Assembly 
has obtained for itself, the convention for which Mr. Samarth pleaded so 
strongly before the Joint Committee, namely, that our main items of taxatiou 
-should be voted ,annually. Mr. Ginwa.la may of course say, that merely 
~ e ause our advocates did not ask previously for this full measure of a.uthority, 
we al'e n(\t estopped from asking for it now. That is a fair and legitimate 
;argument, and therefore I have to address myself to answer the question 
whether, admitting 'aU the advance that has been made by this Assembly, 
:admitting the desirlltbility of allowing its conventions to ,grow, nevertheless 
anything substantive can be said for retaining these reserva.tions in .the sta.tute 
book. 
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Now, Sir, I Bhall take them in my own order. Probably the,House cares 
;"'ery little abont the head, Ecclesiastical. After all, it is not a very conBider-
sble item. A greater part of the expenditure is concerned in. mainta.ining 
tlhaplains for our troops, and I assume that the House, so long as we retain 
British troops in India, would not care thl.t those troClps should be . without 
that useful adj.nct to their mora.l discipline. I now come to a somewhat 
mltra imporbnt head, that is, 'Politica.l. N ow, Sir, thl.t hel.:! is concerned with 
-onr relations with a.llied Bhtes a.ad with foraigu powers, and it seems to me 
-only reasonable that the Executive Government should rahin somewhat of a 
iree hand in regard to expenditure incurred in mloinhining those relations~ 
But, of COUl'se, neither 9f these two items are of commensurate importance 
with military expenditfi4l, -a.~d indeed it .is in regard to military expenditure 
that the greateBt feeling ha.s been expressed by previous .speakers on thiB 
.Resolution. IB there any argument at aU for the maintenance of military 
.xpenditure &8 a,' reserved item ? To me there is some such argument. 
At present India has not . yet developed her own means of defence. 
:She is still dependent on the Bervices of the British Army; ahe is 
-still dependent on the services of the British Navy. Her aspiration 
-land it is an aspira.tion with which I think everybody must sympathise, 
.is that Bhe Bhould devalop fully her own mea.ns of defence, that she 
should, as far as may be possible, be absolutely self-dependent in this 
.matter. .But I deal with !:acts as th~  ara. She is not at present fully self-
:dependent, and the result is that the British Parliament has a responsibility 
<for the defence of Iniia. We pa.y for the British Navy a Bmall sum of 
·£10U,OOO. If wa were seriously jeopl.rdized by athcks on th~ lana frontier, 
we Bhould have to ask for the assiBtance of trOOp3 from Gt'ea.t· Britain. While 
;the British Parliament therefore retains that respClnsibility, is it unreasonable 
-that the British Parliament should retaiu also some mel.'1ure of financia.l 
.control in this matter? (lJr. Gour: They have not got it in Australia) . 
. Australia, Sir, is different from India. Australia has no immense land 
.frontier Buch as we ha.ve, a.nd Australia has ma.1e a very substantial beginiting 
with her own navy. I come now to the rem'l.ining item, which relates to 
,the reservation of certain sala.ries. Here again, is there any substa.ntial Close 
for retaining the reservation in this respect? The raa.son is su:Iiciently obvious . 
. AB long as you have all-India services, of which a consider-a.ble p~rt is 
European, their recruiting agent is the Secretary of State a.nd the Secretuy • 
..ef Sta.te must be able, when he recruits those services, to gual'antee tbem 
.certain rates of payment.  Those services are becoming rapidly Indianised, 
.pa.ltly by our own administt'ative a~tion  even more strongly so by the force 
-of circumstances in regard to re:lruitm'ent. That process will obviously 
. grow. Indeed many of' us foresee that what at present are all-India. 
.serviceB m'loY become provincialised, in which case, of course, the Act 
will not apply to officers so employed, as they will not be appoiuted 
..by the Secretary of State. Bnt it is not unreasonable that, while 
·.Y9U reta.in the Secretary of Sta.te as a reCllliting agent, you should 
p~e in his hands power to guarantee to the ollbers he recruits certain 
. definite rates of salary and general conditions of service. That is the reason 
,in my opinion why this particular item must be reserved, and I do not think 
,that the reason is entirely without justification. 

Now, Sir, I have, first of all, expla.ined to the House how the position 
-stands from one p.oint of vie~. 1 have e ~la.ined to_ the House tha.t di i~ult.r 
-4Iobout the correct InterpretatIOn of the Act IS no fanCIful one. I have pOinted 
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4mt that if the Governor General has full discretion, then the Governor General 
iD. Council can have no authority to make a recommendation because ~ 
discretion is personal to 'him and does not flow from his position as a member' 
of Government. On the other hand, if the Governor General has no such 
discretion, then an alteration in the tatu~ will ge necessary tlefore the Ho .... · 
can achieve its object. In the second alternative therefore our disCllssion here 
to-day becomes somewhat similar in character to that which took place in. 
September last when the House debated the question of an advance in the-
general constitutional position. I do not think that it was unanimous by any 
means in feeling that a ra.di al han e ~ould take ,place in the c0Q8titution 
before the ten years period was over. I.am aware-tWllhis particular questiOJl' 
_is of a somewhat restricted nature; I appreciate also from what we have-
heard that probably the House is far more unll:DiDiOus in feeling that. 
radical change should take place in regard to the Budget than ·it was in. 
regard to the general constitutional position. But, Sir, arguing on the-
second of the two alternatives, you will realize that the case has still. 
to be made good to Parliament. It has to be made clear to Parlia-
lDent that the guarantees which the House told us to-day could safely be 
dispensed with in their own case, could also be dispensed with in the future.. 
Let me say this that I do not think, considering what the British Parliament. 
1s, and how slowly it has attained its 01rll position, how it has, through .. 
course mt of a few years but of centuries, compacted that position in face of' 
theexecuiive, it is likely to be swayed by any exhibition of  undue precipitance-
of this House. As far as I am concerned therefore the matter rests there. We 
are seeking to obtain a definite ruling from the law officers of the Crown as ro 
'the interpretation of the Act. If that decision shows that the Act requireS. 
amendment, the Government of India will have to consider the case in view 
not onlj' of the desire of this House and the strongly expressed feelings or 
this House, but in view of its own responsibilities. If, on the other hand~ 

that decision shows that the full discretion rests with the Governor General, 
then the Governor General in Council can take no action, since the authority 
which rests with him is personal; it must be his sole decision and his sole 
judgment. 

Mr. N. X. Samarth: Sir, I am fully aware that when I gave evidence 
before the Joint Parliamentary Committee, I pleaded for some real control 
over the Budget in regard to many, though not all, of the items. The 
situation was this. In the Bill there was no provision whatever made to sub-
mit the Budget either to the discussion or the vote of the Legislative Assem-
bly and at that time I, as an advocate, was trying to get as much as possible 
from the Joint Committee, but that is now an absolutely irrelevant matter, so 
far as the decision on this Resolution is concerned. The decision on this Reso-
lution, I am speaking not only on behalf of the non-official portion of this 
body but, I take it,. even the Governor General in Council, should be on two 
matters. Firstly, is it legally permissible under the Act, as it is worded, for 
the Governcr General to direct the items which are specifically excluded in 
this section to be made votable? Secondly, is the demand just and reason-
able? I say the answar to both these must be in the affirmative. To my 
mind, there is absolutely no doubt as to the interpretation of the section which 
bas been enacted. I hold in my hands the authorised copy issued by the 
King's Printel' of the Acts of Parliament, and, in section 67-A, clause 3, it 
will be noticed that there is a comma after the words ' Legislative Assembly: . 
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there is a. comma. after the words' under consideration '. and then follow the 
words' unless the Governor General otherwise directs. > Now} if the Legisla-
ture had really -intended that the words ' unless the Governor General other-
wise directs ' should be made referable only to the discussion and not to the 
vote, there would not have been that comma after the .word 'consideration: 
Remove that comma. and you will get what ill contended as the real' interpreta.-
"tion by the Honourable the Finance Member. That comma makes 'absolutely 
-clear and unambiguous the legal position takell up by the Mover of the 
Resolution that both the submitting to the vote as well as the discussion of 
the excepted items is in the .entire descretion of the Governor General. Now, 
that is the Act, and whatever may have been the debates before and whatever 
may have been the original intention even of the Legislature, as every body 
knows who is well acquainted with the interpretation of statutes, we have to 
jnterpret statutes as they are passed. As the question has been raised, I will 
just read a small passage from Maxwell on the interpretation of statutes. 

, That writer says: 

• The Legislature must be intended to mean what it has plainly expressed. and 
.consequently there is no room for construction. It matters not. in such a case. what the 
~on e ue es may be. Where. by the use of clear and unequivocal language capable of only 
-(IDe meaning. any thing is enaebld by the Legislature. it must be enforeed., even though it 
may be absurd or mischievous.' 

11.ake my stand upon the well-known rule of interpretation which I have 
'rea.d.. There is the Act, and 1 appeal to the Government Benches and to His 
Excellency the Viceroy, to whom I need not appeal for the propel'inter-
'pretatian of the statutes in accordance with the rules of interpretation, to 
give effect to this clause in spite of what may have happened in the debates, 
which are absolutely irrelevent. Therefore, it is legally permissible to the 
Governor General to give effect to this Resolution. Is the demand just and 
l·easonable?' Who will not ~  'Yes'? 

I will now go back to the debates. What did the Joint Committee say? 
'They said, by analogy of the Consolidated Fund Charges in England, that 
certain special and recurring items of expenditure maybe exempted from the 
vote of the House. I put it now to the House, when the Military Budgct 
was discussed last time, what did you find in it. Did you find only reo~urrin  

-charges? You fonnd non-recurring charges included in that non-votable ud ~ 

For example, the expense of 10 crores on Central Wazil·istau in not surely a. 
recurring charge. The expense nn the Afghan war is surely not a recurring 
charge. I can understand your laying aside celtain l·eeurring charg«!s for 
the Services and the Army which should be exempted from the vote, in 
accordance with the analogy of the Consolidated Fund C!harges in England, 
but that was not done, and it is surely right for this Honse to ask the Governor 
General in Council to influence the decision of the Governor General, which 
they do as a matter of practice, in order that he may give effect to the 
:a.,esolution in spirit and carry it out in the next Budget. 

~lr Deva Prasad Sarvadbikary (Calcutta: Non-Muhammadan Urban) : 
Sir, the spirit of sweet reasona en~ss  almost per~u~ive  which wa..'l the 
prevailing note in the Honourable Sir Malcolm Hailey's speech, made us 
hope that his own dictum was going to be given effect to and that the 
question of interpretation should not be rigidly dealt with, as in a court of 
law, but would be in accordance with the intentioll of what he wa.., pl~ed 

c 
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to ('all the' high contra(,'ting parties '. Therefore his somewhat abrupt and 
ineffective ending came as a surprise upon the House which had been 
looking forward to a compromise It is significant, Sir, that the Honourable 
the Law Member, to whom Munshi lswar Saran JIlade almost a. passionate 
appeal, has found it convenient to disappear from the House at a somewhat 
critical moment; and when, in a speech like that to which we have 
been treated-·upon which I compliment the Honourable the Finance 
Member-we are told a little hesitatingly about the need of going to 
law officers on questions like this, po~si l  e~ause the point of view of 
Government or the non-official Members does not find support from 
his Honourable colleague the Law Member, lawyers of other ways of 
thinking are l·ft to draw their own conclusions. This would not be e"actly 
the place where difficult questions of interpretation should be or can be gone 
into at any length. But I think we can advantageously press for the 
exercise of that high ethical notion that the Honourable Sir Malcolm Hailey 
has laid down in doubts and difficulties. W hen this House and the Government 
accepted a short time ago a Resolution that would forward another stage of 
the Reforms measures, there was a certain amount of feeling in England. I 
happened to be there at the time. and one of the most suggestive and states-
manlike remarks that came from a Member of the Ministerial Bench was to 
this effect : 

C Supposing the House has not got definitely certain powers; supposing the constitution 
has not yet given all that the country demands; what would re~l statesmanship do in 
placatinl!: the people and helping the Reforms P Go on as if the powers are there: give 
the people a training in citizenship respousible citizenship-that will enable them to become 
capable of carrying out responBible powers, and pull them up if there be real neooBsity. 
This should have been done much earlier than even the Refonlls.' 

We have the necessary safeguards here and I need not reiterate the position 
in regard to them. Even if there be legal disabilities, as an object lesson 
in responsible training and citizenship, let the concession be allowed, at least 
for a year. That is a plea in which our European colleagues have joined, 
and I congratulate the A ssembly that this state of affairs has so soon come 
about. i have said on previous occasions, and I say so now, that one of the 
outstanding features of the proceedings of Legislative Assemblies and its 
predecessors, as well as the Provincial Councils, has been that they have 
been fairly free of the spirit of cliquelsm and cabals. We have to tLe best 
of our light been able to discharge wh"t we conceive to be our duty and we 
have not yet erred. I shall lay on one side all questions of threats, innuendoes 
and insinuations. They are a matter of individual taste and not pertinent to 
the purposes that we now have in view. What has the Supreme Legislative 
Council, whose place we have taken, and the Assembly been doing so long? 
Nothing that can be complained of and much that has extorted approval. When 
an error was committed in the Provincl:'s, it was put right and put right on 
the double -quick. We here have not yet erred. W hat reason is there to. 
apprehend that, if this innocent measure of training, as we might call it, 
is conceded for a year, we shall imperil the interests of the Empire? Our 
plea is-and it is a strong plea-that, even if there are doubts and difficulties, 
even if there be any the remote8t suspicion in the minds of the authorities 
that the privilege iR likely at some distant day will be abused, give us the 
chance, give us a trial. 'fhat will strengthen the position of the Indian' 
Government by letting in light and more light. If, subsequently, anything 
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is done by the Assembly which ought not to be done, then, when Parliament 
comes to deal with the matter, as it must soon, the Government will 
be able to plead that the measure of training has failed.' There is a 
distinction undoubtedly between 'discussion' and' voting'. I am not pre-

. pared to go as far as Mr. Samarth. Undoubtedly, there are doubts, but they 
are doubts which the present Viceroy, a trained, sympathetic and experienced 
lawyer, will find no.difficulty in setting at rest: and the concession which the 
House asks for may well be made. For these reasons, Sir, and having regard 
to the practically unanimous opinion in this part of the House, both European 
and Indian, I do hope that LSiI' Malcolm H3.I1ey may yet find it' possible to 
reconsider his opinion. 

Bhai Ian Singh (East Punjab: Sikh) : Sir, in this matter of votable 
and non-votable items, the Members of the Assembly are put in an anomalous 
position. On one side they are expected to vote for certain items and for the 
others they have no power to vote, but all the same they have to pass the 
Budget and supply money for many items of expenditure over which they 
have no control. They cannot curtail many of the items by their vote. It 
is really very difficult for those who are responsible to vote for taxation, to do 
so unless they know that the money which is going to be raised will be 
properly spent. This is one of the difficulties which forces every non-official 
Member in the House to press upon the Government to accept this Resolution 
and so allow us to go through all the heads of expenditure when the Budget 
is presented. 

The Honourable the Finance Member has drawn the attention of the 
Heuse to certain definite heads which are non-votable. One of them is 
the expenditure on the Indian Army.' It is said that India is not fully 
dependent upon its own resources for its defence; it has no navy and not 
enough army for its own defence. I daresay that India is not just at presep.t 
fully dependent upon herself for her defence; but. with all due deference, and 
I hope I will be excused, I put it straight to the Government Members: whose 
fault is that? Has the Government really and sincerely tried to befit and 
equip us for our own defence? What steps has the Government taken 
throughout its regime of 70 or 80 years-that is of course with reference to 
the Punjab - with regard to the rest of the country it is 170 years-what steps 
has it taken during these 170 years to develop our military resources? It is 
for this very ~eason that we are forced to ask that the military' budget should 
now be placed under our vote, and that we should be given a voice in fl'aming 
that policy, so that we may be able to train ourselves for our own defence. If 
the ex:isting state of affairs is to go on for years to come, I doubt if India will 
be fit for S'lOaraj for another 50 years, so the same argument canbe advanced 
againbt us aftel' that period just as'to-day it is brought forward after 170 years of 

British rule in India. W ell~ Sir, you will see the reasonableness 
3 P.lI:. of the demand. To enable ourselves for our own defence, 'we 

want to develop our own resources; we want to enable ourselves to make arms 
and ammunition in our own country; we want our own men to be trained as 
officers and for military services of all kinds. That is a request, rather that is a 
demand, that we made last year as well, when we' were discussing the Esher 
Committee Report. I, for one, cannot see why it should be said that the 
Military Budget is such a subject that it should necessarily be a forbidden 
fruit to us. Sir, we are as anxious as anybody to have a strong army to stand 

. any invasion from outside 01' to quell any serious rebellion inside the country, 
c 2. 
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But, Sir, is it any reason that we . should have no voice in these matters 
It is all the more necessary that we should have that power given to us. 

The second lIuestion was about the Services. Of course, one could say 
with a plausible reason that the Secretary of State engages cel-tain people for 
all-India services in England. Surely, Sir, we cannot be expected to be so 
very unreasonable as to break all the contracts made one our behalf by the 
e~retar  of State. But at the same time there is a very great complaint 
that just at present our expenses are going too high and that our higher 
officials are given too hi~h salaries; and there was a Resolution (that, of 
course, unfortunately did not come on the other day) which required that all 
future recruitments to all-Indian services carrying salaries above a certain 
a.mount should not be made except at a certain percentage below their present 
rate or something of the sort. All that shows, Sir, that there is a great 
demand for cUl-tailment of expenditure in this matter. This shows that these 
demands should be brought under the vote of the Assembly. There is one 
more reason, Sir. With more responsibility placed upon us, we shall discharge 
it more carefully and we shall be more ('.autious in ('reating any sort of dead-
lock in the administration. This power of voting on the whole Budget is 
enjoyed by the popular Houses of most countries that have got responsible 
Government. I should like to know--and this is my last argument -what is 
the special reason why we in India. should not be given that power,.and what 
a.re our special drawbacks, what are the special drawbacks of Honourable 
Members of this Assembly, that debar us from that claim? 

Mr. R. A. Spence (Bombay: European) :  I propose, Sir, that the question 
be now put. . 

Khan Bahadur Sarfaraz Hussain Khan (Tirhut Division: Muham-
madan) : Am I to speak on the original Resolution or on the amendment? 

Mr. President: The Honourable Member being the only member in the 
House with an amendment on the paper, I thought I was justified in givin,g 
him an opportunity of speaking. The amendment moved by the H onour-
able Member for Burma precludes his now, because it substantially cOllers it, 
and, therefore, when t.he !louse has taken a decision on the amendment to 
insert the word 'coming} before the word 'Budget', he will not have an 
opportunity of pntting his case before the House. 

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Will the 
Honourable President allow somebody else to speak? 

Khan Bahadur Sarfaraz Hussain Khan: Sir, I have no objection 
whatever in having n(m-votable items treated as votable; but my one great 
objedion in this matter is this: Section 67 A(2) of the Government of India 
Act says: 
, No proposal for the appropriation of any revenue 01' monoy" for any purpose .hall be 

made except on the recommendation of the Governor General: 

1£ all the items become votable, then I do not understand how this sub-section 
(21 will read. It is chiefly on account of this that I raise my objed;ion. I 
have ah-ead.r said, the matter should be left to the Governor General in 
Council so that he Inay consider and decide when it is necessary to place all 
the items as votable. Then. there is one thing more, Sir, and that is the 
question of defence. Of course, the Members of this Assembly can vote and 
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discuss the matter, but, then, it will mean shifting the responsibility hom the 
military experts to this Assembly. I am afraid I must. tell this plain truth 
that there is not a single non-official Member who has had any experience in 
military matters or who has been in the field. For these reasons I do not 
support this. 

Mr. N. M. Joshi (Nominated: Labour Interests): I move, Sir, that 
the question be now put.· 

Mr. Muhammad Yamin Khan (Meerut Division: Muhammadan-
Rnral): Sir, the Resolution and the amendment have been discusl'ed 
thoroughly, and I need not go over the same ground again. But 
what I want to say at present is· as regards the remarks that fell 
from the Honourable the Finance Member. I can assure him that there 
is not a single non-official Member in this House who will not 
support the Government in the items which have been mentioned by him. 
We all know that to keep np an ecclesiastical establishment for the religious 
training of the British soldiers is a very essential thing. We all know that 
India is not at the present stage fit to defend her own shores, and that we have 
to depend npon the British Army and Navy. It will, therefore, be ridiculous·" 
for auy Mt'mber of this Assembly not to vote for that item if they consider 
that it is necessary for the defence of India. With regard to the other head, 
nauiely, fixed salaries of the officials; we also know that India. is making 
a great deal of improvement by having Indian Members in the 
all· India Services, and as long as British officers remain in the all-India 
Services, we are not going to curtail any expenditure under that head. So it 
'is ~eless for the Government to entertain an.f kind of fear on this score, and 
I think it will ease the situation a great deal if the non-official Members are 
taken into their confidence, because, as has been said by several Honourable 
Members of this House, we have to show our fact's to the public, and when we 
are questioned we must justify our position. It is, therefore, very neces&fry 
that the non-official. Members should be taken into confidence by Government, 
and if this is done it will benefit both the parties, because they will vot.e easily 
for the items which Government require, and there will be a party like t~le 

Gnvernment. Instead of being critics, we will join the Governme,t party. 
At present if certain items are not ,,"oted, we simply criticise, because we are 
absolutely in the dark as to whether those items are really justitiable or not. 
But, when we know that there is a real and just demand £01' a certain thin~  

we certainly vote for it if we feel that it .is really for the good of the 
country. 

Now, reference has been made to, the appalling military expenditure, but I 
think it is not a matter which can properly be discussed at present. There 
will be some other occasion to discuss the military question when a Resolution 
on tl,e subject is brought forward, lind to mix np the question of military 
expenditure with the Resolution now before the House is not quite correct. 
This is a very simple qnestion, and we need not go into the dt11ails of it as 
much has already been said. With these few observations, I support the 
amendment. 

Mr. R. A. Spence: Sir, I move that the question be DOW put. 

The motion Was adopted. 
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Ir. President: The. original question was that: 
• This Assembly recommends to the Governor General in Council that luch steps &8 may 

be necessary mar. be immediately taken to abolish the distinction between • Votable' and 
• N on-Votable' ItemB in the Budget, and to submit the whole of the Budget to the vote of 
this Assembly .• 

Since which an amendment has been moved : 
• To insert the word • coming' before the word • Budget' in line 3 where that word 0CCUl" 

for the first time.' 

The question is that that amendment be made. 

The Assembly then divided as follows: 

AYES-I)!' 

Abdul Majid, Shaikh. 
Abdul Quadir, Maulvi 
Agarwala, Lala G_ L. 
Ahmed, Mr. K. 
Aiyer, Sir P. S. Sivaswamy. 
Asjad-ul-Iah, Maulvi :Miyan. 
Bagde, Mr. K. G. 
~a pai  Mr. S. P. 
Barna, :Mr. D. C. 
Bhargava, Pandit J. L. 
Bishambhar Nath, :Mr. 
Carter, . Sir Frank. 
Chaudhuri, Mr. J. 
Cotelingam; Mr. J. P. 
Gajjan Singh, Sardar Bahadur. 
Ginwala, Mr. P. P. 
Gour, Dr. H. S. 
Ibrahim Ali Khan, Lieutenant Nawab M. 
Ikramullah Khan, Raja M. M. 
Iswar Saran, Munshi. 
Jatkar, Mr. B. H. R. 
Joshi, Mr. N. M. 
Keith, Mr. W. J. 
Lindsay, Mr. Darcy. 
Mahadeo Prasad, Munsbi. 
Manmohandas Ramji, Mr. 

Man Sin,gh, Bhai. 
Maung Maung Sin. 
McCarthy, Mr. F. 
Misra, Mr. P. L. 
Mudaliar, Mr. S. 
Mukherjee, Mr. J. N. 
Nabi Hadi, Mr. S. M. 
Nag, Mr. G. C. 
Nand LaI, Dr. 
Neogy, Mr. K. C. 
Pyari LaI, Mr. 
. Rangaehariar, Mr. T. 
Reddi, Mr. M. K. 
Samarth, Mr. N. M. 
Sarvadhikary, Sir Deva Prasad. 
Singh, Babll B. P. 
Singh, Raja K. P. 
Sinha, Babu L. P. 
Sinha, Beohar Raghubir. 
Spence, Mr. R. A. 
Srinivasa Rao, Mr. P. V. 
Subrahmanyam, Mr. C. S. 
Thackersey, Sir Vithaldas D. 
Wajihuddm, Haji. 
Yamin Khan, Mr. M. 

NOES-27. 
Akram Hussain, Prince A. M. M. 
Bradley-Birt, Mr. F. B. 
Bray, Mr. Denys. 
Bryant, Mr. J. F. 
Chatterjee, Mr. A. C. 
Crookshank, Sir Sydney. 
Dentith, Mr. A. W. 
Faridoonji, Mr. R. 
Fell, Sir Godfrey. 
Gidney, Lieutenant-Colonel H. A. J. 
Habibullah, Mr. Muhammad. 
Hailey, the Honourable Sir Malcolm. 
Hullah, Mr. J. 
Innes, the Honourable Mr. C. A.. 

The motion was adopted. 

Kabraji, Mr. J. K. N. 
Mitter, Mr. K. N. 
Muhammad Hussain, Mr. T. 
Percival, Mr. P. E. 
Raa, Mr. C. Krishnaswami 
Renauf, Mr. W. C. 
Sapru, the Honourable Dr. T. B. 
t:!arfaraz Hussain Khan, Mr. 
Sharp, Mr. H. 
sUn, Mr. G. G. 
Vincent, the Honourable Sir William. 
Way, Mr. T. A. H. 
Zahirnddin .Ahmed, Mr. 

Tne Honourable Sir William Vincent (Horne Member): Sir, 
before we continue the business any further, I should like to have 
a. ruling as to the proper procedure during a division. During the 
last division, I saw a Member of this. House, Mr. Muhammad 
Yamin Khan, attempting to secure the support of a.n Honoura.ble 
Member and force him into the Division Lobby after the division had 
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been called. After a division has once been called, I should like to know if 
Members should be left to vote as they wish or if it is open to any Member 
of the House either by force or by persuasion to induce another Member to 
proceed into the Lobby when that Member does not wish to do so. 

Ir. IuhammadYamin Khan: May I rise to a personal explanation, 
Sir? The Honourable Sir William Vincent is not correct in one way when he 
says that I was dragging him or that 1 was forcing him to-go. I was simply 
asking a Member certainly. 

The onoura l~ Sir William Vincent: And catching hold of his arm. 

Ir. President: laterfereDI:e of that kiDd is a serious offeaee. Tbe questioa 
is ODe of importaDt priDCiple. Tbe workiar af tbis Assembly is based UpOD the 

rigbt of free speecb and aDy InvuioD of that ri(bt calfs for tbe severest rebuke from 

tbe Chair. I do Dot propose to take Dotice of the fact that the Hououable the Home 

Member bas meDtioDed a particular Member b, uame, aDd, therefore, my remarks are 

addressed to tbe House aDd not to aDy iDdividaal Member. 

The rigbt of free decision In the DivisioD Lobby is a very important elealaaUs --
the right of free . speech, aDd the Chair may always be relied upoa to .... oId it. 

Rao Bahadur T. Rangachariar p1adras City: on-~ uhammadan 

Urban): May I ask whether officials should be given freedom to vote as 
they like by the Government? 

Mr. President: The Honourable Member is a Member of a Party, I 
understand, and he knows what Party discipline is. 

Dr. H. S. Gour: May I suggest, Sir, th,t in future you may be pleased 
to appoint Tellers to be present at the Lobby following the .Parliamentary 
practice? 

Mr. President: That is a different though a.n important point, and the 
suggestion made by the Honourable Member will be taken into consideration. 
I may draw his attention to the fact, however, that Tellers could not prevent 
the improper exercise of force or persuasiou within this Cha.mber, for their 
duties would lie outside the Chamber. 

Mr. P. P. Ginwala: Sir, I wish to reply to some of the arguments put 
forward by the Honourable the Finance Member. We all know that the 
Governor General in Council, as a body, has, among its Members, one of the 
. greatest lawyers that the law of England has produced. There is also a 
substantial element in that body which is well acquainted with the law, and 
yet the layest of the lay in that body is pnt forwa.rd to make a speech in 
which he is asked on their behalf to propound the la.w as to the interpretation 
of Statutes. PersoDally, he runs no great risk, but, if he were a lawyer, and 
if he had to make such speeches on frequent occasions, I doubt very much 
",hether sometimes his practice would not suffer. He lays down maxims of 
interpretation which even the smallest book on the interpretation of Statutes 
will tell him are inapplicable. He goes into the history of a question in order 
to interpret a Statute and by which that question is governed, in that history 
itself, he gives illustrations which are obsolete. First ·of a.ll he began by 
saying ~ , 'What did the Congress a.sk for?' I ask him: 'What does the 
Congress ask for now? I Why does he refer to the Congress of those days 



1982 LEGISLATIVE ASSEMBLY. [26TH JAN. 1922:. 

[Mr. P. P. Ginwala. ] 
when anything that was given by the Government would have been gladly 
accepted? Why does he n<lt cite the Resolution that was passed by the 
Congress a few days ago? Further, he cites, as evidence, what Mr. Samarth 
said two or three years ago. Ask Mr. Samarth now what he wants. He-
has already told you wbat he wants. Why not give that instead of what 
M·r. Samath asked for 3 or 4 years ago? Then he talks of some deputation 
and says that they said that they only wanted a trifling control over the-
Bude-et. Ask the members of any deputation now. Ask the memberR 
oftbe Burma deputation that saw the Honourable the Home Member not 
long ago on certain points. Ask them and ascertain what they have got t()-
say about their wants now. \ 

ThflD he takes up a most peculiar legal position. First of all he says that 
the Governor General has got no discI'etion and if he has got no discretion r 

he cannlJt be asked to exercise it. On the other hand, if he has got the dis-
cretion upon a proper interpretation of the Statute, he says that it is not his 
function as a Member of the Governor General in Council to advise him 
to exercise that discretion. Now, Sir, it may be an argument by which he 
may convince himself and his colleagues, but this House is not going to 
listen to an argument of this sort. If the Governor General in Council does 
not consider that it is his function to advise the Governor General, then I 
say that this House does not agree with that opinion at all. 1 do not use 
any stronger language than that. But if the Governor General in Council is 
not willing to advise the Governor General, then, as I have said in myopening 
lemarks, there is a procedure by which the Governor General can be informed 
of the opinion of this House, that is, by an Address. If the Governor General 
wants it, this House can have a mot.ion for an Address, praying that this was 
what the House wanted. I dare say, that if the House carries this Resolution, 
it will have no objection at all to adopting a motion for an Address. 

Then the Honourable the Finance Member was on weaker ground still 
when he said that we were allowed to scrutinise the military Budget. If there 
w!¥! any scrutiny, it was like a scrutiny of some sacred document which we 
have no right to interpret or to comment on at all. I fully admit, as Sir 
Godfrey Fell has said, that last year we were supplied with memorandum on 
Army expenditure. We had also informal interviews. I did not refer to 
them because I thought they were confidential and informal. That was the 
reason why I did not refer to them. But what practical good diel that 
memorandum serve? We read it, it is true. ,We were enlightened by it, it is 
true. But what action were we able to suggest to the Government on that 
memorandum? It was never brought for discussion on the floor of this House, 
and it was never subjected to the vote of the Legislative Assembly .. All the 
information of any authentic description that I have got as to the military 
policy of the Government and its 'expenditure, is confined to my knowledge of 
the contents of that docnment, and nothing more. What we want is a 
periodical explanation of military policy and expenditure which is only 
possible during the Budget discussion. 

Then he talked about the British Parliament having certain responsibi-
lities, the responsibillty for defending India. How will that responsibility be 
interfered with? . It can only be interfered with on the assumption that the 
further powers that we are asking for will be abuseJ, an assumption which, I 
say, the Finance Member has no right to make. 
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In conclusion, I submit that the Government has not made out even a 
plausible case for the rejection of this motion. It was merely a half-hearted 
opposition that was put forward through the Honourablcthe Finance Member, 
because it is part of his ordinary duty as & Member of the Council to oppose 
Resolutions whicli Government instructs him to oppose and which may be 
inconvenient for the Government if they are-accepted by the House. I ask 
the House to adopt the Resolution mQved by me with the amendment which 
has just been carried by the House. 

The Honourable Sir lrlalcolm Hailey: I must assure the House that 
it is -not part of my duty to answer inconvenient Resolutions, merely because 
they are inconvenient nor do I address the House at some length and it~ an 
apparent tone of conviction when I am not myself convinced of the truth of 
what I am saying. The rest of my reply will be short When 1 know t.hat 
I am right in substance, when I am cOllvinced that I have truth on my SIde, 
I do Dot care for making small dialectical points. Mr. Ginwala referred to me 
as the 'layest of the lay' in the Governor. General's Council. It no doubt 
causes some amusement to a lawyer to see a layman a.tempting to deal with 
his own subjects: he derivf8 no doubt a good deal of humour rom th~  

situation. But it is at times just as amusing to the layman to hear a lawyer 
attempting to beguile the uninstructed. ·We were told by Mr. Ginwala that 
this statute must (like all statutes) be construed strictly and gra,nmatically and 
we were referred by one of lVlr. GinwalaJs supporters, who, I think, is also 
not without some no led ~ of law, to the interp'etation which wnUld follow 
if we rightly appreciated the position of the .comma in the section. He 
quoted to us Maxwell on the Interpretation of Statutes. 1 am not sorry to 
be able to quote to him from the same high authority. You will find at page 
6!::1 of the r,th edition, that : 

• Both marginal noh's and punctuations, since li50, appear on the statUte. as printed 
by Parliament. Neverthel8Rs, It has been said that they are not to be taken aa part of the 
Rtatute.' 

And vou will further find that it was laid down by Lord Esher in 1890, 
that: • 

• It is perfectly clear that in an Act of Parliament there are no such things as brackets 
and tliere are no such things as stops: -

So, Sir, the situation is not entirely without humour for the mere layman-
Th"n Mr. Ginwala repudiated my allusions to what the Congress had asked 
for and the Moderates had asked for in uno. He asked me to refer 
rather to what the Congress asked for now and what his friends from 
Burma were asking for now. It is, of course, something in both cases of 
a perfectly intransigent nature. If he means to associate himself with 
, those very inhansigent bodies, his association with them does not, to my 
m'nd, .strengtlien his case in the slightest. I did, of course, point out 
that thIS Assembly has already obtained more tha.n its fondest friends were-
asking for in 191 Q ; but I pointed to this merely as a proof that the British 
Government has not been blind to the nature of its aspirations, ·that Govern-
ment is perfectly well prepared to recognise the strength of the claim for 
advance, and that consequently it is Dot necessary to bolster up the case either 
with threats or with innuendos or, if I may say so, with bribes. Lastly 
Sir, I must still maintain this position, that it is not my intention nor that 
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of any of my Honourable colleagues to advise the Governor General in a 
matter in which his decision is by law personal and individual. That is a eon-
stitutional positi()ll which we have good, authority for adopting; and whether 
it pleases Mr. Ginwala or whether it displeases him, we cannot assume to 
ourselves a power of control over the Governor General that we do not 
constitutionally possess. 

Ir. President: The question is : 

, That this Assembly recommends to the 'Governor General in Council that such steps as 
may be necessary may be immediately taken to abolish the distinction between' Votable' 
and 'Non·Votable' items in the coming Budget, and to submit the whole of the Budget 
to the vote of thi8 Assembly.' 

The motion was adopted. 

RESOLUTION RE: EXPORT OF MANURES AND OIL SEEDS. 

I. K. Reddi Garn (South Arcot cum Chingleput: on- uhamm~an 
Rural): I beg to lay the following Resolution before this Assembly for its 
consideration: 

, That this Assembly recommends to the Governor Genera.l in Council : 
(a) that the export of all kinds of manures from India. be prohibited as 800n al 

possible, a.nd 

(bj and that a duty of 10 per cent. ad "al,Of'em be levied on all kinds of oil seeds 
exported from India.' 

I think, Sir, I ought to state at the outset why it is that I am moving 
this Resolution here to-day, when it was one of the subjects on which 
the Board of Agricultu re came to an almost unanimous decision in their 
sitting Qf 1919 and when their recommendations are under the consideration 
of the Government of India. My chief reason in adopting this course is to 
place before the Government the views of this popular Assembly and thus to 
strengthen its hands. This House, as a responsible body, responsible to the 
electorate that sent them here, is better fitted to discuss questions on Agricul-
ture and how to improve it ; because I am sure most of us are landholders and 
represent the Agricultural comJIlUnity, either directly or indire tly. I am 
sure, Sir, there is no body here who can loudly boast of' not having an iI\ch 
of land nor paying a half-penny tax.' 
If this House will allow me the indulgence to refer to the community to 

which I am proud to belong, a community which has, centuries back, changed 
its s ~rd to its plough, I can teU you with a certain amount of authority that 
there is not a family, not an individual Reddi, who has not an inch of land to 
plough, to sow his seed and to bring his harvest home. We do not belong to 
that class of absentee lant.lords, nor do we come nnder that pedigree of rack-
renting landhold~rs. We do our own ploughing and sowing. 

Sir, in placing these facts before you, I am only asking you to believe 
me when I say that our lands have depreciated in their fertility and that they 
do not yield a. fourth of what the lands in other cou'1.tries like Spa.in or Japan 
yield. 
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If the average out-turn of paddy per acre in Japan is It tons, iu Spa.in 2i 
tons, the yield of our lauds is only half a ton; What is this low iel~ due to, 
if it is not due to the impoverishment of our soils, which has been taking place 
;as the result of the policy of ' ai e~ faire' strictly practised on this country. 
As the result of 'ille!Jitimate e:eportll' (by which I mean the export of o~":' 
moditif'S which lowers the productive capacity of the country, such as fish, oil 
seeds, oil cakes, bones and food grains). there has been a continuous exhans-_ 
tion of the soil of our country. It is known to you, Sir, that we have long 
been the exporters of raw materials-the produce of our soils. We have been 
-exporting more than we have been importing; and what we owe to Great 
Britain by way of Home charges, and what is sent out of I ndis. by the 
European planters, merchants and barristers and doctors and others, and 30100 
the interest earned by European capital in India--all this large amount is 
.adjnsted flot by sending gold from India, but by the excess of our exports, 
equivalent to that. amount. This has been termed by a school of economil'ts 
as the (drain' from India. In other words, I call this not a 'drain,' but in a 
·quite difierent way 'a forced e:ekaulJtion oj tke Iloilll of India' 

Scientists have proved that, unless what we take from the soil is replaced 
in the shape of manures, it will result in impoverishment of the resources of-
the soil; and we see this to-day exhibited in India. Unless a.n urgent remedy 
is sought, the result cannot but he ruinous. To what extent soil exhaustion 
in India has already proceeded can be realized from the Reports of the Soil 
Surveys of the various Presidencies: 

.  • Godavari Delta, which is generally considered. to contain lOme of the most fertile lands 
in the Madras Presidency, shows a great deficiency in available phosphates and nearly ha.lf 
ihe Delta. a deficiency in its Nitrogen content: 

So is the Krishna Delta. Mr. Clouston, in a paper read in one of the 
"Science Congresses, stated : 
• That the four chief soils of the Central Provinces had in 

maximum of impoverishment.' 
most districts reached. a 

In a similar manner Mr. Davis has emphasized that the Behar soils a.re 
·deficient in Phosphoric Acid contents. In this connection, Mr. R. V. Novis 
of Madras said, in one of the Agricultural Conferences, that: 

• If we l'emember that an increase of I) per cent. only in the ave11lgll yield would provide 
'8n extl"a 1.000,000 tons of l;ce a year in Madras alone, W8 can realiae, to some extent, what 
the annuallos8 in the whole country in this crop and other crops ought to be.' 

Sir, it has been  conclusively proved in this country tha.t, by using manures _ 
like fish guano, oil-cakes, bones, an increased yield of crops could be obtained, 
and, from the point of economy, it has also been proved to be prolitahle to the 
cultivator. If tkis is the fact, it only remains in the hands.of the Government 
1;0 place the manures within the reach of the poor cultivators, who, in the 
present state of their poverty and indehted condition, are not in a. po!!ition to 
purchase them at the high prices ruling in the market. When we find tha.t 
nearly £1i,29,000 worth of bones, lish and oth~r manures, £9,20,000 worth of 
-oil cakes, and £17,116.000 worth of oil seeds, were exported in 1913-1914, we 
·caonot but feel that the poor India.n' cultivator is left helpless before the 
or~i n competitor. When nearly £17 000-,000 worth of oil seeds are taken 
:away from the country, it only means that the country is so much the poorer 
for it, since the oil seed crop is a ver.Y exhausting one to the 'oil; so that, if the 
by-products are not returned to the latter, the J'esult is a continual drain on its 
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fertility. Again, Sir, the importance of our oil-seeds to the foreign countries 
is seen when we find that the European countries have imposed an import duty 
on oil, while allowing free entry to the whole seeds and cake. At present, the-
ondit~ons in Europe are such, that it is really doubtful whether these duties 
would be maintained if the supply of whole seed were restricted by a heavy 
export duty; and I think we have at present a favourable opportunity to stop 
the export of manures and control oil seeds. 

If a dnty on oil seeds is not levied when we prohibit the expOlt of oil-cakes, 
the result would be, that the foreign countries would try to purchase more or 
oil seeds even at a high price. Oils will no more be extracted in the country 
becanse of the low price which the oil-cakes will fetch when the export is pro--
hibited. The available oil·cakes Will be comparatively very small and the prices 
will rise enormonsly owing to local demands. So, unless a reasonable export duty 
is levied on the oil seeds which go out of 0UI' country, to prohibit the export of 
oil-cakes alone will place us in no better position, if not make our position 
worse. I am of opinion, Sir, that most of the foreign countries cannot do 
without our oil seeds. The duty levied on the seeds will not only give us an 
additional revenue, it will'tend to stimulate our oil-pressing industry and will 
also check the large export of oil seeds and thus place enough manures at the 
hands of the poor cultivators. This is the only way to stop the exhaustion of 
the Indian soil any further. From the economic point of view, the loss of the-
soil fertility, which is a decrease in the capital of the country is really more 
important than the loss to a grower, due to a reduction in protits. 

I repeat again that the soil fertility which I call the national wealth, 
is more important than the individual wealth of a consumer or a producer. 
We shonld remember that the loss to the producer is compensated for by the-
increase in the fertility and the productive capacity of the soil, as the result or 
an intensive system of cultivation due to the conserving of available manures 
within the c' >untry. What, after all, Sir,' is the 10s3 sustained by the 
producers of the oil seeds, by the levy of an export ta't, when' we remember 
that we produce much more of rice, wheat and cotton than oil seeds? A 
small increase in the output of these crops would make good the small loss 
_ sustained by the producers and e~porte rs of these seeds. Sir, a certain amount 
of sacrifice is indispensable, when the large interests of the conntry are at 
! heart. 

Sir, the whole world is in need of more aud more of food and more of raw 
. produce. The cry has been universal from China to Peru: enhanced pro-
lduction and cheap food is the chorus eve rywhere. Enhanced production can 
only be brought aboot by increased fertility of the soil, by the reasonable-
manurial treatment. Therefore, all the available manures must be conserved. 
in the collntry by total prohibition, if not by a very heavy elport duty. 

In short, since a large proportion of the soils of the country are already 
suffering from starvation, or are approaching that state, and since the large-
supply of indigenous manurial products is being sent out of our country at !I'D 
increasing rate, resulting in a prohibitive price to the poor cultivator -then such 
a deficiency must only be met by the Government coming forward by lending 
a helping hand, accepting II.'Ild giving effect to the ResolLtion now before thig;. 
House. 
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In this connedion let me read to you what the authors of the Indian 
Industrial Commission have said : 
• We take this opportunity of stating. in the most emphatic manner. our opinion of the 

paramount importance of AgricultUI'e to this coun1ry and ofthe necessity of doing every-
tiring posaible to improve its methode and ;ntf"tl1,t its out-put: 

Here is a promise given t to do erer.IJtking , to ' i"crea8e it, out-put' and 
it now remains to you, Sir, to fulfil this promise. 

Dr. Nand Lal (West Punjab: Non-Muhammadan): Sir, this Resolu-
. tion, which has been moved so ably and has been supported by authorities 
and citations, speaks for itself. As you know, India is considered to be, and 
it is a fact, an agricultural country, and consequently, for this country 
manures are indispensably necessary. If manures are exported, it meanS 
that the exhaustion of the lands in this country will be accelerated. Therefore, 
it is 1looessaI'J for all of us, because we feel that this Resolution is a very 
modest one, to support it. So far as the question of export duty is concerned, 
it has been very well discussed and the "u e~tion which is offered is very 
appropriate and reasonable. On both these grounds, I very strongly and 
sincerely support this Resolution and I hope it will have the Ull8oD.imous 
sympathy of the whole House. 

lIr. J. Hullah (Revenue Secretary): Sir, the proposal in the Resolu-
tion is an attractive one. The soils of Indill. need more manuring. Some 
say they are being exhausted. Manures are being exported. Stop them 
from being taken away and you -have the remedy. But I think we need ... 
little more consideration before we accept a proposition wLich will interfere 
very seriously with one of the greatest tlMes of India, a trade 
which, before the war, was valued at 26 crores of rupees and is now, 
owing to the general rise in prices, fa.r more valuable. In the first place, let 
me assure the Assembly that we are at any rate in no greater danger of losing 
our manurial resources than we were before. We have not got statistics of 
production for all our seeds, but we have for most-linsood, rapeseed, mustard, 
sesamum, cotton seed a.nd g1'Ound-nut-and-whereas before the wal' we 
used to export from one-third to one-fourth of our oil seeds, and I include in 
that, the equivalent of oil-cakes and oils, we have exported since the war only 
one-fifth. 

Again, I have looked up the statistics for the Ia..;t 20 years and I find 
that the cultivation of oil speds is not in any way extending at the expense 
of food grains or food-crops. But it may be said, wh:-not conserve the whole 
of your oil seeds? The fact is that, if we did, the oil-cakes made from them 
would not be used by _ the cultivator for manure. It is said that the culti-

,  v .. tor cannot afford to buy the cake. Certain evidence that we have shows 
that, even 'l.t the present enhanced prices of oil seeds and cakes, it does pay 
to use cake as mannre To take a single instance that has been given to me 
20 maunds of castor-cake applied to a crop of sugarcane, the production of 
gur being 80 maunds an acre. The price of the ca.stor-cake has risen from 
~. 50 to Rs. F) ; the value of the produce has risen from Rs 4:W to Rs 720. 
The pl-ices of all agricultural produce have risen very greatly and the increased 
cost of manures is more than set-off by the rise in the value of the ploouce. 
In the instance I have just given, I am well aware that the other costs of 
cultivation have also increased, wages, the cost of cattle and so forth but 
still there is a very substantial margin that does make it worth while for the 
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cultivator to buy and use manures. Still I have not answered the argument 
that. if you restrict or pr~hi it exports and thus reduce the prices of cake-
manure, you \\ ill at any rate diminish-if you do not altogether overcome-the 
reluctance of the cultivator to use the manures that India produces. Let us 
consider the results of an export tax A light tax is of no use except for 
revenue purposes, because foreign countries would simply continue to outbid 
India. Then take a heavy tax; if the foreign purchaser bought as 
much as he did before,notwithstanding a heavy tax, how are you any 
better off than you were before, in the matter of your mannrial" 
re80urces? If, on the other hand, the tax falls upon the cultivator, then 
you may take it as absolutely certain that he will restrict his cultivation 
of oil seeds and the production of the very manurial re-30urces that you wish to 
increase will be discouraged and decreased by your export duty. Total pro-
hibition is even worse. You simply throwaway an enormous income that 
India at present receives; you make the' exchange moye against you; you 
decrease your purchasing power: and, what is worst of all, you paralyse, if 
you do not completely ruin, your very important oil-pressing industry. Simi-
larly in the case of fi"h manures, if you prohibit tbeir export, you will stop at 
once the working of some three or four hundred factories which, I am told, 
have recently been established on the west coast of India for the manu· 
facture of tish guano. As regards fi8h-manures, we al'e ··told that since the 
manure consists of only the residual part of the fish, which would come to the 
nets in any case, there is no risk of ~ decrease of production. This argument 
leaves out of consideration the fact that fish are mainly caught for human 
food, and if you do not allow the residual parts of the fish to be exported, your 
supplies of human food will be diminished, and the price of fish be increased. 
Still it is important that the cultivator should, if possible, use the resources 
that he is at present sending away, and to do that you must teach-him to use 
them; you must increase his banking facilities and you must introduce 
some sort of easy agriculturdol credit. The present defective position in 
these respects can be remedied, but it does not seem wise to attempt 
a remedy by penalising a valuable export trade. If you throw back 
on the country a large amount of manure which you know for the 
present WIll not be Used, you simply impoverish your cultivator by depriving 
him of a market; yon -decrease his purchasing power and you handicap your 
industries, which depend for their prosperity on the purcha.sing power of the 
masses: and the cultivator represents something like 70 per cent. of the 
population. 

This, then, is the attitude that the Government adopts at present towards 
this Resolution; we feel that it would be dan!!erous to accept it. At the same 
time, it is . not meant to be our fibM attitude. We know that the subject. 
is one of great importance and it may be that we shall have to take some steps 
in the direction suggested; but the matter is being referred to the Board of 
Agriculture next month It was considered by the Board two years ago, but 
not velY thoroughly, and the Agricult.ural Adviser has again referred it to the 
Board. We prefer to wait until we see what the Board has to IWY. Still 
more important is the fact that there is at present a Tariff Commission 
sitting It is part of their duty to look into the whole export and import 
policy of the Govelmruent, and they will doubtless consider carefully and 
report their suggestions regarding the policy which B hould be pursued in respect 
of the export of oil seeds and manures The Government of India will consider 
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their recommendations and the Assembly, of course, will have an oppoitunity 
of doing so. I submit that it would be better to wait until we get the results of 
these further deliberations than to accept at once the policy .advocated in this 
Resolution; for we think it would be safer not to rush into a policy which 
might seriously imperil, not only a grea.t export trade, but also the indUBtrial 
progress of India. 

II. K. Reddi Gam: In view of the assurance given hy the Honourable 
Memher, I beg leave to withdraw my Resolution. 

The Resolution was, by leave of the Assembly, withdrawn. 

MESSAGE FROM THE COUNCIL OF STATE. 

Mr. President: I ha.ve received the following Message from the CounCli 
of State: 

, Tkat tle Relolution to the e ~ t tlat the Bill to e,talJl"" ana incorporate-
a unitary teacking and re,idential Unicerlity at IJelhi be referred to a Joint 

Committee of tlte Council of State and of tlte Legi8latifJe Alle1llU!/, and tkat 

tke Joint Comm.ttee do con,ist of 14 Members, Jt)as conlJiaeretlby tile Council 

oJ State at it. meeting of tlte 26tlt January, 1922 and tkat tie RelOl.tion 1M' 

concurred in by tke Council of State. Tlefol101Di!tg M6fllfJ., of fkat lJody. 
",ere nominated .to aerfJe on tle Joint Committee, namely: 

fie Hono1trable Raja Sir Harnam Singl. 

!l!le BonQ",rable Mr. MaJkew_ 
:fhe Honourable IJr. Ganganatk JIla. 

J.lke HonouralJle Sir Zulfiqar .J.li Klan. 

Tle Honourable Mr. Kale. • 

Tle Honourable Mr. LaluMai Samalda" and 

Tke Honourable Mian Sir ,)/ukammad SlJafi.' 

The Assembly then adjourned till Eleven of the Clock on Saturday, the-
28th January, 1922. 
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